
W&luk

MABC&S6,

cafe it, dees tut mean that the Spea
ker has permitted ft 1 have Said that 
it will not be laid on the Table of the 
Souse.

*g fM   : 5rtr iev 

•««! w*w 11 tarmwrfrfcfi!*

n w i  i

ttr. Speaker:  On a ruling there
cannot be any vyatNurtha. If you want 
to aay anything else, you can say but 
not on this subject.

4t ** ftw* : fjft «n: l

Mr. Speaker:  No, N'W, we will
take up further consideration....

«nj fro ftro

¥T  fan |   ̂ 4

w  fircrarr wrprr |p  *?rf

t 1

Mr. Speaker:  I  am not going to 
allow it after the ruling  I know the 
rules I am not prepared to hear any
thing after the ruling

aft qj fmA .  & 4%

*w sttot $ i  fvnr w (pw 

fvrr t 1 vs four Sf «rnr lartf 
£ 1 % <i? wk §!n?rr j 1

Mr. Speaker: It cannot be "laced 
on the Table.

: f̂ r̂ ^^nrr?

Mr Speaker:  I am not prepared
to hear anything after the ruling.

An hon. Member: How car there 
be a discussion on the ruling9

 ̂lf*[ flM :

fjrfir TC  vrfvc  ?

Mr. Speaker: No.

Wfo  xm :

«Hwr t##  r̂ ̂ RT  Pgr 

ihwr 1

FoodSityotfo* in the 1S64
Country CM)

MOTION RE. JPOOJ> gmWflON VS 
rmc&xjBTBfo-cimtd.

Mr. Speaker: The House will now 
taka up further consideration of the 
following motion moved by Shri Jqg- 
jivan Ram on the 20th March, IMf, 
namely:—

"That the food sttuatkai fa tt»
country be taken into considera
tion."

Out of 5 hours  allotted for it, 1 
hours and 15 minutes were taken yaa- 
terday and balance of 2 hours and 45 
minutes is available.

How much time  would the  hon. 
Minister like to take?

The Minister of Food and Agriculture 
(Shri Jagjivan Bam):  Nearly 33
minutes.

An hon. Member: 10 minutes.

Mr. Speaker:  In 10 minutes  he
cannot reply to all the points raised 
by hon.  Members. So. I shall call 
him at about S pm Then, Shn H. K. 
Mukerjee has protested that the Com
munist Party Member was not called.

Shirt Krishna  Komar  ChatterJi
(Howrah): I was m possession of tha 
House when the discussion was ad
journed yesterday

Mr. Speaker: After him I wil* call 
Shri Bhogendra Jha.

Shri  SureoAranath  Dwivedy
(Kendrapara) 1  Further  substitute 
motions have to be moved.

Mr Speaker: Yes. You can now 
move the substitute motions.

Shri Ram Sewak Yadav (Bara- 
banki):  I beg to move:

That for the original motion, the 
following be substituted, namely:—

tUi House, having considered
the food situation in «h» <ct*3B&rf,
regret* the dwenpwati* trtlat
faUuon*—



I*6j Food Stowtion  CBAFFR& «, tW OSAKA) in the Country (Af) *866

(*> to solve food pMfltan;

(bj) ia checking the fluctuation 
in the prices of foodgrains 
and ensuring adequate price 
to the fanners through de- 
Anita price policy and pro
tection of the consumer* 
and the fanners tram the 
hardship of prices;

(c) to provide irrigation faci
lities for the entire cultivable 
land;

(d) to give ownership rights 
to the tillers through land re
forms according to the recom
mendation of the  Planning 
Commission and to ensure the 
cultivation of cultivable fallow 
land through peasant militia] 
and

(e) to abolish the land reve
nue."  (7)

8I0I K. Lakktppa (Tumkur): I 
beg to move:—

That for the original motion, the 
following be substituted, namely:—

"Thi* House, having considered 
the food situation in the country, 
recommends to the Government 
that—

(a) the Central Government 
may take over the responsibility 
of relief measures in the State 
of Bihar;

(b) Bihar and Uttar Pradesh 
be declared as famine areas;

(c) adequate and remunera
tive price be given to agricul
turists;

(d) minor and medium irri
gation projects be taken up 
throughout the country on  a 
war basis;

(e)  all  irrigation  water 
charges be abolished and water 
be made available to the farm
ers free of charge  and  also 
cheap electricity for irrigation 
purposes; and

(f) state trading in foodgrains 
be established all over the coun
try”  («)

Shri Sradhakar 8npekar (Sambal- 
pur):  I beg to move:

That for the original motion,  the 
Soillovttng be substituted, namely:—

“This House, having considered 
the food situation in the country, 
recommends that—

(a) greater attention be paid 
to the procurement and distri
bution of foodgrains;

(b) steps to increase the ac
reage of land under foodgrains 
cultivation in every State be in
creased substantially;

(c) wastage of manorial re
sources of the country be check
ed by legislation, if necessary; 
and

(d) the relief operations In 
scarcity areas be organised on 
an equitable and  represents  ‘ 
tive basis'* (9)

Shri E. Shastrl (Patna): I beg to 
move:

That for the original motion, fha 
following be substituted, namely:—

'This House, having considered 
the food situation in the country, 
recommends that—

(a) sufficient  quantities  of 
foodgrains be rushed to  the 
famine or  drought  affected- 
Stateg like Bihar, Uttar Pra
desh;

(b) strong measures be taken 
against hoarders and black mar
keteers;

(c) reasonable prices of es
sential ̂commodities be fixed to 
check black marketing and to 
give relief to people;

(d) irrigation be given  tap 
priority;
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(e) bpnks  be nationalised  in gestad by the Late Sir C. P.
Banuunwi&jr &*r; and
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order to check the rising prices; 
•and

(f)  land rent be abolished 
and graded income tax system 
introduced; the enhanced irri
gation tax be scrapped.” (10)

Blui Nambiar (Tlruchirapalli):  I
teg to move:

That lor the original motion, the 
following be substituted, namely:—

“This House, having considered 
the food situation in the country, 
recommends to the Government 
the following steps:—

(a) Government should take 
over the wholesale trade in 
foodgrams;

(b) that the steps should be 
taken to dehoard all the sur
plus paddy rice and cereals;

(c) that fair price to the cul
tivators should be  guaranteed 
by way of subsidy;

(d) that equitable  distribu
tion of nee quantum be intro
duced in areas where nee is the 
staple food;

(e) that food subsidy to all 
States be restored; and

(f) that the supply of ferti
lisers be guaranteed to all cul
tivators according to the crops 
raised.”  (11)

Shri V. Mayavan (Chidambaram): 
I beg to move:

That for the original motion,  the 
following be substituted, namely: —

“This House, having considered 
the food situation in the country, 
recommends to the Government 
the following steps:—

(a)  linking of major rivers 
like Godavari, Cauveri, Krishna 
for cultivation purposes as sug-

(b)  reclamation of all the 
lands lying waste in various 
States including Madras, and 
adoption of Intensive culttvar 
tion.”  (12)

Shri Uaanftth  (Pudukkottai): 
beg to move:

That for the original motion, the 
following be substituted, namely:—

“This House, having considered 
the food situation in the country, 
recomends that:

(a) MLAs and MP* of the 
area be represented on the Co
operative Societies, Credit So
cieties and marketing societies 
entrusted with the work of dis
tribution of fertilizers and loans 
for the purpose of improvement 
of land and agriculture;

(b) arrangements be made 
for free supply of pasticides 
and insecticides;

(c) arrangements be made 
for the supply of electncity for 
agriculture at a uniform rate 
of 2 paise per unit;

(d) land tax on holdings be
low 5 acres be abolished and a 
subsidy be given to the State 
Governments by  the Central 
Government to compensate loss 
of revenue, and

(e) construction of big irri
gation wells to supply water for 
irrigation purposes at Govern
ment cost be undertaken." (13)

Shri Narayana Rao (Bobbili):  I
beg to move:

That for the original motion, the 
following be substituted, namely:—

‘This House, having considered 
the food situation in the country,
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recommends to the Government 
the following steps:—

(«) irrigation project* 00 in- 
ter-State rivers be undertaken 
by the Union Government;

(b) fertilizer factories, whe
ther in public or private sector, 
be primarily installed at  the 
centres of food production; pro
curement  at the  harvesting 
season be stepped up; strict ac
countability of the foodstuffs 
procured should be maintained 
at all levels; millers and mid
dlemen be removed from the 
system of procurement and dis
tribution;

(c) land revenue be collected 
in kind;

(d) foodstuffs in their raw 
form be sent to the centres of 
consumption; and

(e) procurement price be so 
fixed as not to bo inequitable to 
the producer in view of  the 
higher prices of other mate
rials." (14)

Shri Hardayal Devgun (East Delhi): 
I beg to move:

That for the original motion, the 
following be substituted, namely:—

‘This House, having considered 
the food situation in the country, 
recommends to the  Government 
the following steps to solve the 
food problem on war footing:—

(a) the Food Zones be abo
lished;

(b) the Rajasthan Canal be 
constructed on a war footing 
and full help extended to the 
farmers to provide tube-wells 
in the drought affected areas; 
and

(c) incentive prices in respect 
of foodgrains be fixed for the 
fanners and lotas given on 
liberal term*.”  (15)

Shri Krishna Kumar Chatter#: Mr. 
Speaker, Sir, X may be permitted to 
pick Up the thread of my speech at 
the point X left it last evening. I was 
Just mentioning that oar Food Minis
try in Part II of the Review pamphlet 
has been pleased to mention about 
the measures taken by it to meet the 
scarcity situation in West Bengal* It 
will be interesting to note the extre
mely miserly fashion in which my 
State has been mentioned there and 
the meagre recital of the steps taken 
by the Ministry to counteract the 
situation will be a painful reading 
even to the most hard-hearted person. 
If you will kindly look at page 18 of 
the Review, it says:—

"A few districts of West Bengal 
are also suffering from drought 
and a Central Team has already 
visited these areas. The number 
of persons employed  on  relief 
works  in  West  Bengal  was
1,25,000 in January,  1967.  The 
Central  Government  have  al
lotted a quantity of 300 tonnes of 
milk powder to Weet Bengal for 
Feeding Programme for vulner
able sections of the population.**

There ia nothing about other things. 
This has been the whole reference ia 
the Review about West Bengal. Xt ia 
a painful reading even to a very 
hard-hearted gentleman sitting hens.
I am not prepared to accuse our Food 
Minister of either any regional bias 
or partiality, but knowing him closely 
as 1 do for a number of years I shall 
fail in my duty if I do not assert in 
this august House that West Bengal 
ha« so far failed to evoke quick and 
sympathetic action from the Food 
Ministry, at « time when she needed 
the same  most imperatively and 
urgently. His note of warning to tba 
States in the following terms, *lt may 
become necessary to  reduce Central 
Government allocation of rice to the 
States’* is ominous  and  indicator* 
Even then, I plead fervently for a 
fair deal to West Bengal. Hie qpa&» 
turn of rice  allowed in  statutory 
rationed areas does not suffice even 
for three days. Xt should be enhanced
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[Shri Krishna Kumar Chatterji) 
immediately 1t we wa:it peace and 
trat:..,1 · 111iy to cc.me ln Calcutta, the

tension-ridden t.1e strife-ridden city, 
§Ind l the �eighboming industrial 
belts. 

Sir nothing is more anger-provok
ing ilia11 tne unger that brooks no 
delay. f f story will bear out how 
many kings have lost their kingdoms, 
not only their kingdoms, and their 
heads also at the alter of fury and 
anger generated by hunger. Many 
State authorities have also bowed 
down to this anger and fury. 

Following are the lines at the end 
of the Review: 

"The food crisis can be met only 
by the Centre and the State Gov
ernments working together with 
a sense of urgency, common-shar
ing and national purpose." 

This is a pious expression of grand 
1entiments but nothing has come out 
of it so far. To meet this crisis, I 
suggest a 11-point programme. 'My 
hon. friend, the Deputy Prime Minis
ter came out with a 16-point formula 
after devaluation. I am laying down 
here a 11-point formula to meet the 
al.tuation that has developed in the 
food field. 

(1) The Government should imme
diately abolish food zones. There 
should be one zone for the whole of 
India. Are we sincere when we talk 
of national integration? Even on the 
vital question of food, we cannot think 
1n a national way. We have not even 
chalked out a national policy for the 
purpose. 

(2) The Government should under
take revolutionary changes in the land 
tenure system of the country so that 
the ownership of fertile lands may 
vest in the tillers of the soil to pro
vide .,.lncentive to the peasantry. 

V (3) The prices of paddy should be 
raised to a remunerative level so that 
the farmers may find it really worth
while to make utmost exertion to 
produce more. 

( 4) Small irrigation schemes and
laying up of wells for irrigation pur
poses should be undertaken on a "'ar 
footing and funds shoulid be made· 
available for this purpose without !Ulj' 

handicap of official red tapism. 

(5) At least 60 per ce:-it of culLva
ble land must be allotted for the pro
duction of rice wheat bajra etc. 
leaving only 40 per c�nt for' cash. 
crops. I think, the Government should 
consider seriously the question of' 
diverting certain lands where sugar
cane is cultivated. We can even think 
of importing sugar. Here, I have a 
word for the Kerala people who seem 
to be patriotic enough to earn foreign 
exchange for us by having rubber 
plantation thereby sacrificing cultiva
ble lands for food production. 

(6) The Government should think
also of utilising on large-scale natural 
fertilisers, such as, cow-dung and even 
human secretions-countries in the 
world do use them-till chemical fer
tilisers are produced in sufficient 
quantities in this country without 
sacrificing our national intereat. 

(7) The State should take up the
wholesale food trading and set up 
thousands of fair price shops in the 
countryside to help small traders to 
have opportunities of employment and 
to help the people in general. 

(8) Government should undertake
to offer 1arge-s.cale gratuitous relief to 
poverty stricken area all over the 
country. 

.13 hrs. 

The Government should build up a 
buffer stock in every State to meet 
any cr,.sis on the food front due to 
natural calam.tie or accidents. The
Fourth Plan shou d be agriculture
oriented. with heavy financial outlays 
for small and big irrigation projecb. 
Government should also consider giv
ing encouragement for the production 
of pes•.icides; I am told that the Gov
ernment undertaking for insecticide• 
is lacking sufficient encouragement 

1871 1872
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4rafe> Ch» QWerpmffrt; && i* **aet* 
«g*e. Hr 11-point pCQfrumx* i* 
this.

<3k*renun*nt should also make irri
gation water available to poor pea
sants free of cost. In my p*rt of the 
State, West Bengal, irrigation water 
is available from Mayurckshi  and 
other projects, but the cost of water 
supplied to the peasantry is ao heavy 
that they can ill afford to pay it. 
R̂terefore, I think that we should take 
the question of solving the food crisis 
in the country in a national way and 
on « war footing.

With these words, I beg to submit 
that our Food Minister should be well 
advised to take immediate steps to 
send rice to West Bengal and even 
to Kerala to meet the situation there, 
so that the people may not get so 
much angry and furious that they 
create a situation at law and order 
there.

13.02 hr*

79m Lok Sabh* then adjourned for 
Lunch till Fourteen of the Clock.

Tike Lok Sabha reassembled after
huteh at Fourteen of the Clock.

[Mr. Deputy-Speaktr in the Chair]

MOTION RE: FOOD SITUATION IN 
THE COUNTRY—could.

Mr.  Deputy-Speaker:  We  shall
now resume the debate on -the food 
situation. Shri Bhogendra Jha.

Shri Maaubhal Patel  (Dabhoi): 
Yeeterday, you had granted my re
quest that one Member from each 
State will be given a chance, in the 
first round, and in the second round, 
if possible, other Members might be 
given * chance,

Mr. Deputy-Speaker: As far  as 
possible, our attempt is to accommo
date least one representative from 
each Stall ThsoMoze, I would seek 
your cooperation, x Would Hke every

.Member to take not man than  10 
minute*.

Shri Shashi Baajaa  (Pupri):  I 
have one request to make. Members 
from those States which are drought- 
stricken and where there are famine 
conditions to mi acute degree must 
be given greater chance.

Mr.  Deputy-Speaker:  Already,
Bihar has been given a chance. UP. 
will get the same treatment. Rajas
than also will get a similar treatment. 
We have kept that in view.

Shri N. Sreekaathaa Nair (Quilon): 
Kerala also.

Mr. Deputy-Speaker Yes, Kerala 
also.

Shri A. S. Safgal (Bilaspur): Not 
a single Member  has  spoken  for 
Madhya Pradesh. May I request yon 
to give us a chance?

Mr. Deputy-Speacr: I would re» 
quest all the Members to co-operate 
because there are several States....

Shri  Seshiyan  (Kumbakonam): 
Madras also should be given a chance.

Mr. Deputy-Speaker: Just  now, 
there is a (request from Madras also. 
Every State has a problem, but the 
intensity of the problem must be kept 
in view. Let us try to keep that in 
mind.

Shri Mudrfka Singh (Aurangabad): 
Bihar is worst  affected. So/ more 
Members from Bihar should be given 
a chance.

Shri Shashi Baajaa: We would 
have been very happy had there been 
no famine in Bihar and we had been 
given no chance. But the position is 
that Bihar is very much  drooght- 
strlcken and we are very  much is 
adversity, and that is why we  feel 
that more Members from Bihar should 
be given a chance.

Shri Abdul Gaai (Gurgaon): Let 
more Members from Bihar apeak. We 
have ao objection.

ShU MraHt Gapta (AHpore): Lei' 
us not waste any more  in {fail.. 
Let the debate Start
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ĝ nfspww v& ife trzr fan mr t 

«rtT ar̂ Trfkq, fr ftfrr  sr̂?r

t̂ fiprr *m t ?ft «Tf ̂  ̂  *r f̂rft 

WV$ jpt ̂ ft 32?KT ITTT *F«r  TTft 

?̂r 7 ?rr̂p- ?nrt 5ft»ft rr  ̂'rt
5TPIT % ̂Frf̂rTT f%  ftrrjfi x&n | , 

1SRTJT ̂Tf̂T torTT an̂rr ̂tt̂t ̂  t 1

JIft% ̂  f»r WRTTt ̂ 3rR̂ t f̂f 

21-22 'sprt? ̂ qir % w m 

1̂ w?t tt̂t ?p3ptt % n̂rnrr *it i 

*TfT «Ft fR?r *T| t f*F w  5TW *tt vtt % 

VfT faF fjffTC ̂  »t| W I %T5T Vt 

f*r ?nft «rR% 11  qr Ptfttt 

% m  T̂ ft P̂t t  T̂T

ĉft % ?rfit ̂r ̂ fatft «ft TPfir %

<ft$ =T̂t t I  W ̂ r % fSRT iTflft 

sfft ??r  r̂ 3̂ ttbt vt ?rk ̂?r ttst 

?r ̂  TT̂q- f̂r ̂ tt q? 1 pr 

ir t *r? *mrf v̂»tt % 577̂ 

^nr ̂ si% % tprt ir vrrrar htvtt 

«ftr wrwr  «rtr ̂r ̂ ?ntft *m

W % ̂ rt̂ ̂  1

t ^ ^ flnpc «f*iT MTjprr \a

mvftv t̂ort % ftrf ftwr fv 

ftfnc tit  tott «*r ̂ ** wmt Ir 

«nr,  % *wrcrawff  ̂m*r itanr



Z<&5 F°°d Sltomtian  CtUJTBA 9, 1889 fSAKA) in the Country (M) 1886
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Shri Seshijan: Sir, the Review- 
presented by the Food Minister pre
sents a dismal and sorrowful situation 
in which the country and the people 
have been placed by the powers-that** 
be.  The food history of India has 
been a long  history  of  droughts, 
famine  dondutions, starvation,  teflc. 
In spite of the big and grandiose plans 
wherein we have sunk more  than 
Rs. 20,000 crores, in spite of continu
ous rule, or shall 1 say misrule, of the 
Congresss bosses here, we  find the 
basic needs of the vast millions  of 
Indians have not been met, though it 
has been given out in the plans and 
tall claims have been made that they 
will solve the  food situation in  a 
primary stage.  In spite of the three 
plans, though we were promised that 
self-sufficiency would be attained in 
food, there is still a long way to 
reach it.

Many promises and assurances were 
given that  self-sufficiency will be1 
attained in a year or two, but we are 
far from it.  In 1961, we were told 
that in 1963 everything will be all 
right.  Mr. S. K. Patil answering a 
question here, speaking on the De
mands for Grants, said on 21st Marcĥ 
1963:

"You need not be surprised if 
it jumps from 80 to 95 million 
tonnes in a year, because agricul
ture does that."

He prophesied that by 1964,  Indi* 
will produce 95 million tonnes, but I 
think the production is far, far be
low.  Shri  Sdrendranath  Dwivedy 
interrupted him and said: "It is atOsp
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[Shri Sezhiyan] 
wishful thinking". Shri Patil replied: 
"It is not wishful thin:{'ng, I am 

· quoting figures." He then quoted
figures and he gave the as1urance that
they would go ahead. with a big plan.
But the pcopie did not get the grain,
that is the whole woeful tale of this.
Then, Shri C,, Subra.maniam also,
when he took over, c;:iJ.led his pro
gramme a strategy, He called it a
'food strategy' probably on a war foot
ing. What happened to that? Even

• at the Conference of Chief Ministers
held in the year 19€6, on April 9th
and 10th, it was stated and given out
to the whole world that the pro
gramme if successfully implemented
would increase production and agri
cultural output in 1966-67 would be
of the order of 97 million tonnes.
Only about a ?ear ago, on 9th and
10th April, 1966 it was promised to
the people of India and the Chief
Ministers that 97 million tonnes pro
duction will be reached by India. I
do not know what happened to that
promise? Shri Subramaniam is not
here to reply, but I expect his suc
cessor to reply to this point.

\Vhat I am 3 '.:r:ing at is, we have 
ber'n civen so m:i:iy promises, so ma:iy 
h1rg�ts have bep;-i flxe:i, s:J much 
amount. lu:s been sunk and so much 
planning has been done but the 
country has not gon� f::.;r in l!elf
sufficiency, Year by year the per 
capitc consumption is going down. 
The pitiahle stage in v,hich India now 
finds itself is, it has got only the beg
ging bowl to take round the whole 

· wor:d and it has been. if I can say
·,50, on public charity in the whole
world market. Sorr;e hon. Members
may feel very sorry, and it is also a
matter of sh2.me to say that we are
on public charity. But I am not say
ing th.is on my own. It has been said
by an Americcln representative at the
Uni.ted States Agriculture Committee.
The House Agriculture Committee on
Food Aid held a meeti!lt; in the first
week of this month and the very

Chairman of that Committee, Repre
sentative W. R. Poage of Texas said: 

"She (India) lacks a great deal 
of the se1f-help efforts I expect 
of a person who applies :tor public 
charity." 

This has been said by an American 
representative who presided over the 
House Agriculture Committee in 
America. Therefore, those people 
from whom we are taking this PL. 
480 food and other things, they view 
1t not as an aid programme but as a 
programme of public charity, To 
that level India has been reduced by 
our planning and by our Government. 

I have only one thing more to say 
in th.is connection. We have been 
asking for PL. 480 foodgr.iins. It 
looks as though in the coming year 
we may not be able to get as much 
foodgrains as we wish to get because 
there is already a lobby in the Ame
rican House of Representatives, in the 
Senate, to push in more of cotton 
under P.L. 480 programme. I do not 
know what is the reaction of the hon. 
Minister to the various things said 
there. 

We have bee.:i �o ,far putting the 
blame, for these drawbacks and short
falls, entirely on the cloud!, on the 
va-garies of nature, on the drought 
conditions and so on. It is not a new 
phenomenon. The planners should 
have taken into consideration all these 
calamities to a very large extent. 
Those countries from whom we are 
seeking aid also have their share of 
natural calamities. Tornadoes, flood,, 
earthquakes and all those things are 
there also. Japan is not a happy 
country so tar a.s climatic condition.1 
are con."erned. They are able to pro
duce 4500 pounds of rice per acre. 
Australia produces 5958 pounds of 
rice .per acre. India with all its natu
ral resources, with its big planners 
and ministers, is able to produce only 
!312 pounds per acre. Therefore
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there is much to be said in the matter 
4f production.

One thing I want to ascertain from 
the hon- Minister.  Whenever they 
talk of the food situation, the require
ments and demands of various States 
and all that, they are not very clear 
in their announcements.  From  the 
«une Ministry we get one review and 
the Minister gives quite a diametri
cally opposite point of view whenever 
he comes out with an open statement. 
In the Review of the Food and Scar
city Situation it has been stated on 
page 3:

. . the  State  Governments 
have been advised to reduce the
ration in the statutorily rationed 
areas from 2kg to 1'75 kg. per 
adult per week.”

But the Minister of State for Food, 
Shri Shinde, has come out with a state
ment in the other House that there 
will be no further cut in the ration 
quantum  I want t° know which of 
the two is correct. Is the Review to be 
taken as correct  or the  Minister’s 
statement in the other House?

The Minister of .State in the Ministry 
of Food, Agriculture, Community De
velopment  and Cooperation  (Shri 
Annasahib Shinde): I made that state
ment m the other House in reply to 
a question  A statement was made by 
an hon Member in the othr House 
that the quantum of ration has been re
duced in Madras and Calcutta and he 
enquired whether there will be fur
ther redurtion. I said in my reply 
that there will be no reduction in the 
•quantum.

Shri Sechiyan: This statement was 
placed on the Table of the House on 
'27-3-67 and  the statement  by the 
Minister in the other House was also 
•on the same day. That is why I had 
to ask for a clarification from the 
Minister.

Then I come to the question of sub
sidy. Probably, Kerala i« one of the 
States which is the wont affected by 

\i\0 K%) LgDHCc\i\0 K%) LgDHCc

the withdrawal of subsidy,  in  the 
same Review, on page 7, under the 
heading "Issue Price's”, in paragraph 
23 it is stated:

“In order to reduce the quantum 
of subsidy which registered an in
crease, consequent on devaluation, 
and to narrow down the gap bet
ween the low prices of  imported 
foodgrains and the market jprttaee 
of indigenous foodgrains, the issue 
prices of imported wheat and mdlo 
were raised by Rs. 5-00 and Rs. 7*00 
per quinta! respectively with effect 
from 15th November, 1966”

I may state liore that last year when 
devaluation was brought in, when the 
merits of  devaluation  were  being 
praised by our  Ministers, a  small 
brochure prepared by Shri C. Subra- 
naaniam was published by the Publica
tions Division entitled ‘Devaluation— 
Som,; implications’, On page  of this 
brochure, under'the caption ‘'Effection 
Prices” it is stated:

“Will devaluation raise internal 
prices?  As already explained, it 
need not have that effect so far as 
purely indigenous goods are concern
ed.  So far as imported food, fer
tilisers and petroleum products are 
concerned, again, it will not raise 
prices since Government have un
dertaken to subsidise  the increase 
■arising from higher import costs in 
rupees.”

This is a categorical statement made by 
the then Food Minister that there will 
be no increase in prices on account of 
devaluation. Now the Food Ministry 
comes out with a  statement which 
speaks of reducing the quantum of 
subsidy which registered an increase 
consequent on devaluation.  So, ac
cording to this statement consequent 
on devaluation there will be an in
crease in prices, I would Ifke to have 
a clarification on this point from fbfr 
hon. Minister when he replies to <£» 
debate.
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Wa have been provided with too 
awny figures, statistics and  targets. 
Because of these statistics the Chief 
Minister of Kerala has been put to 
difficulties for when he went to 
Andhra, Madras and Mysore he found 
Chat there are some discrepancies bet
ween the figures supplied by the Cen
tre and the States. As far as Madras is 
concerned, it is only a  marginally 
surplus State. Whatever we give  to 
Kerala, we will have to get that from 
Andhra. But, during the last three 
years, even though we fulfilled our 
quota of supplies to Kerala we did not 
get our quota from Audhra because of 
which we were put to difficulties.

So far as Kerala is concerned, jn 
faimesg we can say that though it is a 
deficit State in food, it is surplus in 
many other pr duccs. In fact, that is 
one of the very few States which is 
earning a lot of foreign exchange for 
the country.  Therefore, you cannot 
name that State as deficit when it is 
earning for you so much of foreign 
exchange.  Because  non-Congress 
Governments are m power in two or 
three States, I do not want the Food 
Minister or the Government of India 
to have a political slant in these cases 
I am saying this because an impression 
is gaining ground fiat because non- 
Congress Governrr nts are in power 
in those States, t.<e Centre is taking 
things easy.  That impression should 
be removed. Even m the initial stage 
it should be corrected lest it may do 
harm to the Centre-State relationship.

Here I want to invite the attention 
of the Food Minister and the House to 
a suggestion made by the Chief Minis
ter of Madras. He said that we have 
to get large sums of money as com
pensation for those people who are 
repatriated from  Burma.  Most of 
them are settlers of  Tamilnad and 
adjoining area*.  Therefore we can 
make a deal with the Burma Govern
ment on this question that we should 
be able to convert those aecumlafed 
reserve* in that country in the form of 
compensation to tibia one.

We have been put in a J*eJfy 
able position. We have been, fed with 
ftgurs, not with grain. To that state 
the country has been reduced. Even 
in the district where I come from; that’ 
fa* T&ndore Starlet, which is consi
dered to be the rke bowl of the entire 
South, we sew people queuing up for 
furlongs and miles together three or 
four months earlier because an arti
ficial ‘scarcity was created in those 
areas. Tanjore District abounds with 
rice fields, it is the granary of Madras 
State if not of the South. Even there 
ration had to be introduced because 
the system of distribution  was not 
good.

Also, I can say one thing here re
garding the functioning of the Food 
Corporation of India. The Food Cor
poration of India was designed to pro
cure surplus gram in the States but 
I do not know what it has been doing 
for the three or four years that it came 
into existence  because the  States 
which are supposed to be surplus un
dertake to procure the gram. I do 
not what function the Food Corpora
tion is discharging except for the hob
by  of  shifting  its  headquarters. 
Whether  it should  be m Madras, 
Delhi,  Calcutta or Rajasthan—I  do 
not know whore they are going to put 
its future headquarters. It looks as 
if the or tire thing changes when the 
Food Minister changes. The headquar
ters is also shifted.

Start Jagjivan Ram: The Food Min
ister had nothing to do with the head
quarters.  I strongly  refute this in
sinuation. I have nothing to do with 
the headquarters of the Food Corpo
ration. The proposal was there before 
I came in.

Shri S. Kandappan (Mettur): On a 
point of order, Sir. In reply to un
starred question, No. 72 put by Shri 
Sezhiyan a few days bade it baa been 
stated that the Government is con
templating the proposal of shifting the 
headquarters. Now th* Minister i» 
*aying a dtttoran* thing.
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Atari flfhljw  The Minister says 
that he is not responsible tor the deci
sion.

Shri 8. Kaadappsa:  It  is clearly 
stated there that they are considering 
the proposal.

Shri V. Krishnamoorthi (Cudda- 
lore): Is there  any  difference  of 
opinion in the Cabinet? .

Mr. Deputy-Speaker:  He has said
that whatever decision was taken was 
taken before he assumed the responsi
bility. He has given his explanation.

Shri Sezhiyan: I am not accusing 
the Minister of having done that mis
chief, but some mischief is afoot  I 
want to know whether it is following 
the Minister or the Minister is follow
ing it.  I am not accusing him; pro
bably, they are taking the decision 
on their own initiative to please the 
Minister by bringing the headquarters 
to Delhi.

Shri Jagjivan Ram: Delhi is not my 
State.

Shri Sezhiyan: I would like them to 
provide the State Governments with 
more loans and funds. For instance, 
in Madras we cannot have large-scale 
procurement because there ]s lack of 
funds.  Therefore,  enough  funds 
should be put in the hands of the 
State Governments so that they can 
fulfil this obligation.

Mr. Deputy-Speaker: Shri Chandra 
Jeet Yadav.

Shrimatt Laxmi Bai  (Medak):  I 
gave my name yesterday but I have 
hot been called so ter.  No lady 
atimaber has been called so far.... 
(Interruption).

aft vwftar wv («rnr*i*) :
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-̂rrsPr tt tot afar  ̂  war 

*sft*Fr-*TPifpr  ̂ vnr  *q̂r% ŵti 
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Start S. K. Tapuriah  (Pali): Par
liament is in session now. This is also 
the season for hopes, promises and 
assurances. I think that for the last 
few days, we have heard quite a num
ber of them ranging from removing our 
dependence on food imports by 1971 
to giving full consideration to increas
ed output and again going on to sat 
fhat very soon we shall be self-suffi
cient in our food production. Hope is 
a good breakfast but it is a very lean 
supper. During these last nineteen or 
twenty years, we have asked our peo
ple to this breakfast of hope  very 
often. But the fulfilment of supper we 
have denied them. It is high time that 
we take firm steps, firm, positive and 
pragmatic steps to increase our food 
production. Otherwise, if the results 
of this year’s election are any basis, it 
may be that at the next election we 
shall find the people telling Govern
ment to make room at the table.

It goes without any denial that the 
stepping up of agriculture is of utmost 
importance. People have been saying 
so for a long time; people who study, 
people who have examined the results 
achieved so far, have been warning 
for quite a number of years that we 
are heading for trouble. Even as long 
back as 1959, a Study Team  of the 
Ford Foundation had «aid that by 1996

India would be going into a food fa
mine period. At present, the area un
der food production is 285 million 
acres and if we are to fulfil our 
promise of  being  self-dependent 
for  food  by  1971  it  would 
mean that we must increase our 
per-acre yield by 320 lbs per acre. 
How are we going to achieve it? What 
are the requirements and what near 
steps should we take?  In all  this 
drama, in all this game of achieving 
our target, the farmer is the main ar
chitect. He is the main figure but he 
is the one who, unfortunately, accord
ing to me, is being ignored to quite 
some extent.

We hear of incentives being given 
to industry; we hear of better condi
tions for industrial labour. We also 
hear of a better deal for another type 
of worker engaged  in  agriculture 
which is known as p1 an tat ions  like 
tea and coffee. But why anre these in
centives or something on these lines 
not being given to the farmer? Is he 
not as important?

If I were to classify this into two 
basic points—and the basic points that 
I am going to touch on are the ones 
which have not been touched  very 
often in this debate; I shall just leave 
out what has already been said  by 
others—I will put the incentives as aid 
and yield-raising inputs.  When we 
talk of incentives, I would again clas
sify them into giving an assurance of a 
remunerative price to the fanner well 
in advance. We  must know what; 
approximately we are going to produce 
and we must allow them to rest in 
confidence  that  an unrêutaratfve 
price will not be given. TJtoftr oonft- 
dence must be created in the fawner 
in the first place so that he has an 
incentive to work harder.

Second comes the question of credit, 
credit not only for fertilisers and im
plements hut credit for housing. The 
factory worker has his allowance for 
housing. There is a law for the pur
pose. The same is the case with p’an- 
tations. But what are we doing  for
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the farmer? Cannot we possibly have 
—this just a thought—something on 
the lines of a Central Housing Board 
whereby we ask the banks and make 
arrangements for loans and advances 
to the farmers through banks for their 
housing schemcs? This  is a problem 
which should be looked into.

Then land revenue. Many  parties 
and many States have thought over 
this matter very often, and it is being 
considered desirable that land revenue 
should be abolished. Many parties have 
spoken about it. Some States are going 
to try its abolition. This is  a point 
which, I think, should be taken up at 
the all-India level, and this land re
venue should be abolished.

About inputs, for quite a number of 
years over the centuries, we have taken 
a lot out of our land without putting 
much more into it.  Inputs, at this 
stage are very essential.  India can 
make greater and  more immediate 
gains in food production only U we 
intensify our expenditure  both  in 
terms of time and of efforts on water 
management rather than by construct
ing large-scale  irrigation  projects. 
Taking water as  an input,  surface 
water resources are those which should 
be tapped first. These are available in 
plenty in our country. We have utilis
ed only one-third of what is available 
and we must by installing pump 
sets and also by lift irrigation put this 
to the maximum use immediately.

The third point is aid for drought 
affected areas. We have heard of em
ergency measures being taken.  We 
also want to know what has been done 
In those things which will raise the 
production. Emergency measures will 
be and should be taken. But we also 
want to know what real measures we 
have taken to put production up, be
cause if we really do something to put 
production up, there will not be any 
necessity for emergency measures.

In this connection, it would be help
ful if Government told us (a)  how 
many pump sets have been  installed

during the Third Plan, (b) how many 
programmes for lift irrigation  have 
been brought into operation and  (c) 
how much land has benefited  from 
these schemes.

14.59 hrs.

[Skrt C. K. Bhattachahiya in the Chair1

Then there is the question of power. 
Sometimes  we hear of the  acute 
shortage of power for pumps. We un
derstand that diesel pumps indigenous
ly  manufactured are available  in 
plenty. What are we going to d» *°r 
their increase and widespread  use? 
Again in connection with shortage of 
electricity which we have been hear
ing for the last three or four years, 
that are we going to do for the balanc
ing equipment, thermal and hydel! I 
know that in the long run hydel power 
projects are cheaper. But in a coun
try like India where we have to de
pend upon the vagaries of nature, we 
should have balancing equipment; our 
hydel projects should be balanced by 
thermal power equipment so that we 
do not have trouble just as we had 
in the last year  or the year before 
when there was no power and noth
ing happened.

15 hrs.

There is another point worth con
sidering the desirability  of allowing 
the manufacture of power generating 
machinery in the private sector. The 
needs of power grow much faster than 
the supply of power and it has been 
estimated that the requirements of 
power double every five years. In the 
field of fertilisers we have made a 
departure and it could be manufactur
ed in the private sector. I do not then 
understand why there should be any 
hindrance in allowing the private sec
tor to do this also. Our  experience 
till now is that the public sector will 
not possibly be able to meet our de
mands.

Another important point that one 
sees is that both In the case of irri
gation and power projects, designing



tg&f  Food Situation  CHA1TRA, 9, 1889 (SAKA) in the Country (M) 190̂

is done by the various state organi
sations though the Central Water and 
Power Commission helps and advises. 
I was wondering if we could not am
algamate and leave all the work  of 
designing power and irrigation pro
jects in the Centre. This would mean 
expert help to the States because the 
Centra] body will have highly quali
fied cadres of expert engineers.  Se
condly, it will cut down the'costs also, 
and economy is one of the things on 
which we should keep our eyes.

Lastly. I come to fertilisers. Though 
very late, the Government has at last 
taken a pragmatic approach  to the 
production of fertilisers. The results 
have to be seen in the coming months. 
The policy is such as to attract foreign 
capital and foreign know-how.  We 
hope this would be successful.  The 
only point we have to bear in mind 
is distribution. We  hear lots  of 
complaints about unfair distribution 
or fertilisers reaching  late or  not 
reaching at all the right quarters. A 
machinery has to be evolved for bet
ter and quicker distribution of ferti
lisers. A new policy on this should, 
in my opinion, be framed soon.

Lastly, if I may toulch the ques
tion of land reforms, I would  cay 
this. Reforms are good but in the last 
many years we have had quite a num
ber of reforms. Let us not depend on 
laws and laws alone. Let us consoli
date what we have already done and 
see what results they have achieved. 
If some reforms which we have al
ready made had not achieved the re
sults, it could be possibly because they 
are not good or possibly they were 
not acceptable to the people. Rather 
than go in for more land reforms, we 
should try to consolidate our efforts. 
What seems necessary to remember on 
this occasion is that in a socialist eco
nomy, maximising community welfare 
does not come through mere posses* 
sion of instruments of production; it 
can come only through what is being 
effectively done with such instruments. 
A fuller use of the instrument* ia de

pendent on the attitude of the parties 
to the issue on land. In this respect, 
we must make an earnest bid to satis
fy both the land owner and the ten
ant and then consolidate the gams of 
reform so iai made. The problems are 
there The piomises arc there. We 
suggest an all-party meeting Let us 
know what has been done. Give us 
facts. Let us not be given the promise 
that these are being looked into. Ut
most consideration should be given to 
the construction of wells, short-term 
projects and medium irrigation  pro
jects. Let us also know the program
mes chalked  out and the progress 
made. I can speak about my consti
tuency. If I want to find out what is 
the number of wells, we do not gene* 
rally get it. When we say that we are 
going to draw up these projects, how 
are we going to base our  require
ments? Possibly, the District Collector 
knows how many wells are there, but 
he does not have maps or the figures 
to show where they are situated. The 
figure may look all right to him. There 
may be so many wells in his district, 
but it may happen that while there 
may be a elustar of wells  in  one 
block, there is another block which 
has nothing. So, let us have some kind 
of scientific method;  let us be more 
methodical in our work; let us produce 
new methods, new means and a new 
system of knowing where  we stand 
and how to get our data immediately. 
Let us know our figure of the  last 
week, or a month back or six months 
back, and not the figures which are 
three years old. Thank you.

Shri R. K. Sinha  (Faizabad): 
Mr. Chairman, Sir, I have heard the 
speaches delivered  so far in this 
House, and I know  the gentleman 
who shouts from the Opposition. I 
have  heard ‘two  voices  from the 
Opposition since yesterday. One wa» 
the voice of a marathon  speech or 
performance to be made only in man 
rallies. The other has to be the voice 
of the private sedtor where new sche
mes have been demanded and where 
only controversy has been pervading. 
X want to tell this august Bou*e>
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through you that food is not a 
question which  can be  brought 
into the  realm  of  controversy. 
It  is  a  national  issue,  an 
issue which transgresses the limits 
of parties and State  Governments 
and the Central Government. It is 
an issue which should be solved on a 
war footing. Just as tor the freedom 
of India, the  defence of India,  is 
necessary, just as for the progress of 
India socialism is necessary, in the 
same way, one °f the ibasis demen- 
sions of Indian  freedom is that we 
must be self-sufficient in food. With
out self-sufficiency in food, this coun
try shall not go forward; it is one of 
the  attributes of  sovereignty  that 
mother  India and her sons and  dau
ghters  must be properly fed.  This
question has to be seriously tackled 
and  the parties should come to
gether.  The  Government of  India
and the State Governments  should 
come round together, and instead of 
using it as an issue of party politics, 
let us use it as an issue which is of 
national importance

When I came back to Parliament 
from my constituency, Faizabad, some 
of the poorer people in my constitu
ency said that the basic question is 
the question of food, and the question 
of prces.  This  cannot be tackled 
without  introducing  certain  basic 
things. My friend in the Opposition 
talked  about the  tenant  and the 
owner. I wish there was a time when 
there would be no question of tenant 
and owner;  there should be  only 
tenants and tenants in this country, 
who are the proprietors of the land. 
There is no feudalism which has en
cumbered them. It is because we have 
been vacillating in our land reforms; 
it is because we have not given faci
lities to the peasants that our food 
production is lagging behind It seems 
we must appease the foreign inves
tors in India whom some of the lob
bies in  the Opposition  might  be 
happier to welcome, but they must 
see that the more you appease the

foreign investor, the more our kins* 
are forgotten. The more you bring 
PL-480 funds into India, the more our 
sovereignty is subverted.

They should  understand that the 
problem of increasing existence is at 
stake. The  increase An population 
may be  because of a lessening of 
mortality; may be because of better 
health facilities, our population is on 
the increase. We must realise that 
the hungry millions cannot hope to 
contend  with China and Pakistan; 
the hungry millions cannot  defend 
their  sovereignty and the progress 
and integrity of this country.

Therefore, this problem has to be 
taken away from the convas of con
troversy  I want to urge that the 
youth of India should be conscripted 
and they must be made to work on 
the land  We have surplus labour; 
our youth is not irresponsible, pro
vided we are able to trust it. In this 
country, for ages, we have found that 
our youth is a commodity  which is 
not trusted. If you are young, you 
are  supposed  to be irresponsible! 
We must know that youth is like a 
volcano. It can be channelised into 
a particular direction; and it can be 
used. Let us, therefore, look to our 
young  students and to our  youth, 
whether  the youth are of Tatas or 
Birlas or the sons of Ministers; they 
should be put to social service and 
put to work The basic thing is to 
do it on a war  footing We must 
solve  the problem of food in this 
country.  State-trading  has to  be 
brought in. The anti-social tenden
cies of the private sector which want 
to deprive us of the basic fruits of 
our freedom have to be taken away. 
The private sector may progress and 
compete with the public sector only 
as long as it does not become anti
social  Sometimes we ere vacilla
ting in our policies. We talk of con
trols  and  decontrols. We talk of 
State-trading and precuremient, but 
we go back upon it.  (InterrupHant)'



*90$  Food Situation  GHAITRA 9, 1889 iSAKA) in the Country (M) xgxft

Our ancient counter* while  dis
covering which, America and Africa 
were found, was the country of pros
perity where milk and honey were 
flowing.  Today,  with a  boggart 
bowl, this ancient giant is standing 
in the Pacific Ocean for charity for 
food from America and other foreign 
•countries!  Shame on us! Therefore, 
I would appeal to the cheering friends 
of the opposition, come out with your 
manliness and let us solve this pro
blem. You must have faith in the 
system  of democracy  which  has 
brought you and me here in this Par
liament. Only by cooperation and 
by democratic give-and-take we can 
.solve this problem; not otherwise.

Shri N. Sreekantan Nair: Sir, the 
Congress Government have all along 
been throwing the entire blame for the 
failure of their policy on the failure 
of the monsoon. Now  they  have 
raised another demon, the demon of 
devaluation. 20 years have elapsed 
since India became independent and 
during this period the Congress was 
ruling this country. Is it not a shame 
to admit that after 20 years of plan
ned economic development, we still 
depend on the vagaries of the mon
soon to feed us?  Is it not a shame 
to admit that we have done nothing 
to harness the powers of nature and 
utilise them for the good of the 
country?

Every year from 1948  onwards I 
have heard the Government comp
laining that there was either to much 
of rain or to little. After 17 years 
of planned  economy, we have  not 
been able to harness the river waters 
or subsoil waters for our cultivation. 
We embarked upon grandiose sche
mes of development.  All of them 
have failed  because we were  dis
honest; fundamentally and primarily 
our rulers were dishonest. In their 
quest for power,  the rulers forgot 
to feed the people. They forget that 
feeding the people is their first and 
primary duty. Therefore,  w« have

reached a very tragic rftal̂ 01 affair* 
in this country. After  20 years of 
independence, we are depending on 
foreign countries for more than 10 
per cent of our food requirements. I 
charge the Congress Government with 
being negligent in tackling this pro
blem on the following lines.

Firstly. they haw idled to enforce 
land  reforms so that the peasant* 
may have a real and abiding interest 
in enhancing or ductivity. Secondly, 
they have failed to  provide ready 
loans to the peasants by way of high
er quality seeds, manure and money. 
Thirdly, they have failed to produce 
proper irrigation facilities. Fourthly, 
they have failed to provide reason
able prices for foodgrains, compara
ble to prices which they get for cash 
crops or the general priceline pre
vailing in the country. Fifthly, they 
have  failed to  enforce a uniform 
rationing policy throughout the coun
try, so that the surplus  Sates are 
benefited and only the* deficit States 
are made to suffer. They, in short, 
have failed to  produce a  national 
policy regarding food production or 
food distribution. Sixthly, they have 
allowed the surplus  States to ride 
rough-shod over fre dedfril State*. 
Seventhly, they  have allowed  the 
hoarders and blackmarkefteers to pro
fit from scarcity and starvation that 
have been there in the recent past. 
Lastly, they have discriminated agai
nst the nationalities which use rice 
as staple food as against the wheat 
eating people. They have  allowed 
large-scale wheat imports and they 
have ignored completely the question 
of importing rice into this  country 
and thereby they have discriminated 
against the rice-eating  nationality 
of India. So the Congress Govern
ment has ruined the country by It* 
irresponsibility and  by introdu
cing devaluation (Interruption).

Hiey introduced devaluation withr 
out consulting the people. The State 
Governments  were  not consulted. 
Now tiie State Governments are asked 
to hold the baby. Why should 
hold a baby, the illegitimate baby
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Which 15 the issue of the adultery 
between the Congress on the one hand 
Attd the imperialists on the other. 
They need not hold the baby.

An hon. Member: Rice is the baby.

Shri N. Sreekantan Nair: Baby is 
the subsidy you want us to pay. We 
are not prepared to pay that. We say 
the Central Government is responsi
ble for raising the price of imported 
foodgrains and also for imposing the 
subsidy.

Sir, 1 come from the deficit State of 
Kerala. We produce ca&h crops which, 
now, according to the devalued rates, 
may bring about Rs. 175 crores as 
foreign exchange. But we do not 
have foodgrains.  We depend on
70.000 tons of foodgrains sent to the 
State every month from some parts erf 
India. It was* generally being sent 
from Andhra. Now the Government 
of Andhra says that it can send only
45.000 tons and that too only for the 
next two months. We have introduced 
rationing. We give six ounces per day. 
We introduced rationing so long ago 
that our people are  dying inch by 
inch during the last several years. 
Yet  for the balance  25,000 tons 
there is  no  other  source  for 
us. Madras Bays she  cannot do 
it. The  Government of  Mysore 
also has expressed its inability. We 
have to get the required quantity of 
foodgrains. Moreover, in the months 
of May and June the Andhra Govern' 
ment has said that it cannot give us 
anything. Where are we to go? 
not the Central Government responsi
ble to supply the necessary amount of 
rice to a State which is providing a 
large amount of foreign exchange 
through the cash crop productions in 
that State? We ?re given six ounces 
of rice which is a chicken-feed. In 
Madras they get 12 ounces per head 
per day, in Andhra they get 14 
ounces. So we are third-rate citizens 
enjoying the lowest, minimum consi
deration at the hands of the Govern

ment of India. Eveh then, to main
tain even this supply of six ounces 
per head we are hot given enough 
grains. Is it fair? I ask you, Sir, I 
ask this House, I ask this country, is 
it fair? If you say it is fair, then our 
only course is. to resort to some other 
means. Either the Centre must take 
the responsibility  of feeding the 
people of this country or allow the* 
deficit parts to go out of this Union 
so that they may establish their own* 
sovereignty and try to seek their* 
fortune elsewhere.

An hon. Member: You are trying 
to go out?

Shri N. Sreekantan Nair: No. If
you cannot feed us, if you cannot 
undertake full responsibility, we will 
go, we will be independent and we- 
will try to seek our fortune elsewhere. 
We have cash crops which will fetch 
us rice. At least the foreign exchange 
that we earn can get us rice from out
side. I am not anxious to go out of 
the Indian Union. I am one of those 
who fought with  Shri C. P. Rama- 
swamy Aiyar against an independent 
Travancore. Today the policy follow
ed by the Central Government is such 
that the people in Kerala are forced 
to go sometimes beyond what----

Shrimati Tarkeshwari Sinha (Barh): 
We fought the battle of Kerala in the 
AICC and we secured a bigger quota 
of food for Kerala. Yet the hon. 
Member is uncharitable.

Shri N. Sreekantan Nair: She does
not know the problem. She has been 
a Deputy Minister but she does not 
know even the ABC of the problem.
We produce only 40 per cent............
(Interruptions) You sit down there. 
(InterruptiOTis).

Shrimati Tarkeshwari Stabs: If the 
hon. Member has a monopoly of bad 
manners and impertinence, I do not 
mind it. Let Mm have them. But I
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cannot be intimidaled like this. IX he 
•cannot understand my point, what 
can I do? He was charging us that 
we are not aware, or we do not try 
to understand or appreciate the prob
lems of Kerala and that we are treat
ing Kerala in a step-motherly way. 
"To that X said that we are fighting 
the battle of Kerala in our Congress 
party meetings, in AICC and that we 
are trying to get more for Kerala. In 
'fact, in the last Jaipur  session  we 
Testored a bigger quantity of ration or 
<quota to Kerala. Instead  of  being 
grateful for that, the hon. Member is 
âbusing us like this.

Shri N. Sreekantan Nair: We are
getting only 6 ounces of ration a day, 
for a very long time.

Shritnati Lakshmikantamma (Kham- 
man):  Since Andhra  was  brought
into the picture, may I say----

Mr. Chairman: Let the hon. Mem- 
’ her be allowed to speak without 
interruption.

Shri X. Sreekantan Nair: Yes, 1
am not yielding, and I am in posses
sion of the floor.

We are earning a good amount of 
foreign exchange for India. A portion 
of that can be allotted tor the import 
of rice for Kerala.  Then, we have 
got dried prawns which Burma wants. 
It can be included in the barter treaty 
•with Burma. Then we will get more 
rice from Burma. If some such mea
sures are adopted. I think the people 
•of Kerala will get a little more of 
rice.

As I said at the beginning, the 
■ people of Kerala are put to very great 
difficulties and they are dying inch 
by inch for the last so many years 
'because our ration is only 6 ounces a 
*day.

Shri JagJiwan Ban: He does not 
look like that.

Shri N. Sreekantan Nair: That is 
neither here nor there. Neither does 
fthe hon. Minister look like a person

coming from a starvation area of 
Bihar.  I  come  from  Kerala 
and  he  comes  from  Bihar and 
neither  of  us  is a real speci
men of our States.  So, in the end,
I would request the hon. Minister to 
consider  the problems of Kerala 
sympathetically and give that State a 
pxoper deal.

Shrimati  Lakshmikantamma:  Mr.
Chairman, I am glad we are having a 
food debate. Yesterday, an hon. Mem
ber from the other side, representing 
the Swatantra Party brought in the 
Swatantra philosophy of steel plants 
and big industries. Actually, in the 
First Plan we did give importance to 
food. In the next two Plans we gave 
importance to industries. The hon. 
friend from the other side who spoke 
must know that even for food produc
tion we need agricultural implements 
for which the mother industry is the 
steel industry.  I am  glad  in the 
Fourth Plan we are gomg to  give 
added importance to food production.

Shri K. Lakkappa: Since the hon. 
Member is on  the point of a steel 
plant imy I take this opportunity to 
emphasise again the necessity  of  a 
stci 1 plant at Hospet?  Mysore  has 
b̂-cn given a step motherly treatment 
m the location or steel plants.  The 
fifth steel plant controversy has not 
yet been settled.......

Mr. Chairman:  I would appeal to
the hon. Member to allow the lady 
Member to proceed with her speech. 
Up till now not a single lady Member 
has spoken. So, let this lady Member 
be allowed to continue her speech.

Shrimati Lakshmikantamma: I only 
quoted what a member from the other 
side had  stated.  We have never 
neglected agriculture. In fact, agri
culture is the base for all industries. 
We have been facing adverse situation 
in the country for the past two years. 
Nobody  denies that.  Nature  was 
against us.

Some hon.  Members quoted  th* 
statements of the previous Food'and 
Agriculture Ministers, Shri PWJi «s
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well as Shri  Subramaniam. It  is 
our endeavour and effort to make 
tog country  seU*iuffieiCDlt in food. 
Nobody wants to go in tor aid. Whe
ther we call it a begging bowl, when 
we cringe before other countries for 
food or other aid, they are not un
justified in thinking it is a dole. But 
the fact is that we pay for  every 
food grain that we get into this coun
try; in fact, every aid that is taken 
is paid for. Still, I agree with  the 
feeling of hon. Members "that we sho
uld end this kind of going to other 
countries  for our food  and  other 
needs. We must become  self-suffi
cient in all fields of our  economic 
activity as early as we can. This 1 
had suggested even last time  When 
I came  as a new Member to this 
House my first speech on food debate, 
when Shri S K Patil was the Minis
ter, was Jiat we should become self- 
sufficient in food and that we should 
not face a situation which we faced 
during the Strond World War whep 
Burma stopped supplj'ing nee to our 
country.

The hon Minister in his note has 
said that we hove to face more severe 
situations in the  country as far as 
food is concerned  The  only  way 
out now is to distribute as best as we 
can the foodgrains that are  avai
lable  For that we should encourage 
'the private individuals to participate 
in the  distribution  of  foodgrains 
There are several institutions which 
have been undertaking social work, 
humanitarian work and other work 
I do not see why we should not en
courage these people to come forward 
and  participate  in this  economic 
activity of our country.

Then, I was also a member of the 
Kerala Committee and we have all 
sympathy; it is not as though it is 
because some Government is there 
in one State and another in another 
State. Food is humanitarian problem. 
I do not think any government with 
way sense of understanding will neg

lect the main factor, the nippl? 
lood. I do not think hon. Members- 
of the Opposition from such of those- 
States which have non-Congress gov
ernment would cloud (the ip unrilflr*- 
standing. There are two neighbourly 
States with non-Congress Govern
ments—Kerala with iShri  Namboo- 
diripad as 'the Chief  Minister  and 
Madras with Shri Annadurai of the 
DMK as the Chief Minister. But the 
hon friend blames Andhra, whereas 
the Madras Government is supposed 
to be surplus, though not highly sur
plus ............

An hon. Member: Not surplus.

Shri Sezhiyan: Marginally surplus.

Shrimati Lakshmikantamma: They 
have declared that they have a deficit 
of 1 lakh tonnes of rice.

An hon. Member: What do you 
mean by that’

Shrimati Lakshmikantamma: It is
funny that they have said that they 
will seal all the borders. When we 
questioned some of the people who 
came to Andhra whether they were 
also going to seal the Andhra border, 
they just laughed and kept quiet, be
cause .sealing the border with Andhra 
will affect them.

It is not a question of a Congress 
Government or a non-Congress Gov
ernment, when from Madras they say 
that they are not in a position to sup
ply any food to the adjoining State of 
Kerala though Madras is not deficit 
If there are certain problems, the pro
blems are the same for each and every 
State.  There are certain problems. 
The country had  adverse seasonal 
conditions and the some Adverse seaso
nal conditions had affected Andhra 
also. There were some drught affect
ed areas in Andhra and there was a 
fall in the food production in Andhra. 
At the same time, the hon. Minister 
went there and the Chief Minister of 
Andhra w*> sympathetic and ?romis~



£d to the extent that be wo«M give
19,000 tens of rice In return for mflo. 
Xu Kerala, there are many rice eating 
pfnpio. They do not want to use milo 
or wheat We are prepared to take 
a certain quantity of wheat and, in 
return, we are prepared to give rice 
to these people. There is no use blam
ing others. How is it that in Kerala 
people do not want to change their 
food hatoits when the country is fac
ing certain difficulties in regard to 
food situation?  What is the fun in 
saying that we want to eat only rice 
and nothing else? We must all try to 
adjust within our limited supplies 
available and we must ask our people 
to change their food habits.

once again, I would like tx> say that 
we must dispense with the  depen
dence on foreign food supplies as soon 
as possible. All the big projects, like 
the Nagarjunasagar project, should be 
completed as early as possible. You 
must concentrate all your efforts to 
complete this major  project at the 
earliest and I am sure—the hon. Minis
ter for Irrigation is also here and he 
will bear me out—it will  bring 22 
lakhs of acres under cultivation. If 
you are in a position to supply ferti
liser and all the facilities for irriga
tion, Andhra State alone will be able 
to wipe out the entire food deficit in 
the country. If Mr. Sreekantan Nair 
can get us all these facilities, we will 
be able to supply as much rice as he 
wants for his State and even more 
than that.

Then, there is a small project like 
Kochampad project which will yield 
results in the shortest possible time 
if it is modified suitably.

Further, in the present  situation, 
we must take to more and more in
tensive cultivation. We must give all 
the facilities,  such as, irrigation, 
bunding, fertiliser, pumping sets, etc. 
to the same plot of land. All these 
facilities should not be diversified to 
•different areas.  All these facilities 
should be given to the same plot of
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land so that the effect is cumulative. 
We must go in for intensive cul
tivation.

As the hon. Member on this side 
said, food is not pertaining to one 
party or the other.  It is the national 
problem and we should all treat it 
above party lines.  We will give all 
our cooperation in the non-Congress 
States and I hope the same coopera
tion will come from others so that we 
will be able to solve this problem.

Shri Sonavane (Pandharpur): When 
is the hon. Minister replying to the 
debate?

Mr. Chairman: At 4 p.m.

Shri J. H. Patel .(Shjmoga): (Spoke* 
in Kannada).

Sfliri N. Sreekantan Nair:  On a 
point of order.  According to Article 
120 of the Constitution, no Member 
can speak  in this House in any 
language other than Hindi or English. 
If the Speaker or Chairman allows 
him to speak in his mother-tongue, 
the Member concerned must have 
submitted a translation of it earlier, 
so that we have the benefit of the 
translation through this mechanism.

Mr. Chairman: The hon. Member 
may kindly resume his seat.

I believe the rule, the procedure, 
that has been referred to by Shri 
Sreekantan Nair is the correct pro
cedure in this House. When an hon. 
Member wants to speak in a langu
age which is neither English nor 
Hindi, he is allowed to speak, but be
fore that he has to submit an English 
translation of his speech to the 
Speaker. Since this has not been 
done by the hon. Member, I am of 
the opinion that he should  speak 
either in Hindi or in English.

Shri J. H. Patel (Shimoga): (Spoke* 
in Kannada>.

Mr. Chairman:  I  believe,  some 
other -hon. Member will have to be- 
called.
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•for English translation of the main speech in Kannada, please see cMs. 
IAMB.
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Shri J. H. Patel: (Spoke*  in
Kavnada).
Mr Chairman: The hon. Members 
will kindly resume their seats.  I 
appeal to Mr. Limaye who came to • 
me to request me to allow him to 
speak, to ask him to sit down.

Shri K Lakkappa: On a point of
•order.  (Interruptions).

Mr Chairman: I may please be al
lowed to leply to the question that 
Mr. Yadav raised.  The hon. Member 
may please permit me to speak.

Mr. Ram Sevak Yadav pointed out 
the example of Dr. Lohia’s speaking 
yesteiday in, what he said, Bengali.
In my opinion, knowing as I do both 
Bengali and Hindi, what Dr. Lohia 
spoke was equally Hindi and equally 
Bengali.  He  used  the  word 
‘Ashobaniya’, which is equally Hindi 
and equally Bengali. Therefore. Mr. 
Yadav cannot quote it as an excep
tion to our rules of procedure. There
fore, thifl rule will be stuck to. Un
less the Speaker himself allows, this 
cannot be done. I appeal to the hon. 
'Member that, if he is not in a position 
to speak either in Hindi or in English, 
lie shall have to seek the permission 
■of the Speaker for that.

V1&n  'c v3_r$ SgVr1jV$_)’ V1&n  'c v3_r$ SgVr1jV$_)’ 'tipabe* _a _a 
Kartna&a).  (/rtteyrttptioiiir;.

Mr. Ctutimuuu Will the hon. Mem* 
ber kindly resume his seat?

Shri K. Lakkappa: On a point of 
order. My point of order is this. My 
hon. friend has raised the point under 
article 120 of the Constitution that • 
Member of this House who wishes to 
participate in a debate here should 
either speak in - Hindi or in English. 
The arrangement so far in this House 
regarding translatidh is only  for 
English or Hindi. But the Constitu
tion provides the guarantee and res
pect for all the language of India 
included in  the  Eighth  Schedule. 
Kannada is also included in the Eighth 
Schedule. When we took oath in this 
House, we took it in Kannada, be
cause we love Kannada, we love our 
mother-tongue.... [Spoke in Kan
nada ].  (Interruptions).

Shri K. N. Tiwary (Bettiah): On a 
point of order.

Shri K. Lakkappa: When I am on 
my legs raising a point of order, how 
can my hon. friend interfere?

15.42 hrs.

[Mr. Deputv-Speakeh in the Chair],

My point of order has not been dis
posed of. So, how can there be an
other point of order now?

Mr. Deputy-Speaker: What is the 
point of order?

Shri K. Lakkappa: I had raised the 
point of order----(Interruptions).

«ft *f# ircWtar (wmf *ftr>r) •

OTTPTCT *T 5TR

| liKTWWWT ........

Mr Deputy-Spaaker: AH hon. Mem
bers may please resume their settts. 
I shall listen to all points of order.

*For English translation of the main speech in Kannada, please see coik
1035—38.
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"Who had raiwd the  first point of 
order?

Shri K. Lakkappa: I had raised it..

Shri N. Sreekantan Nair: Primarily 
I had raised it.

Stui K. Lakkappa:  My point  of
order arises not only from the Rules 
of Procedure formulated by us but 
also from the Constitution.  Under 
the Constitution, all the fourteen lan
guages of this Republic of  India 
should be equally respected.  They 
should command equal respect, equal 
love and equal admiration, because 
they comprise of all the languages in 
all the States, and thereby we feel 
unity indiversity.  That is how hon. 
my friend had started his speech m 
Kannada. But a point of order had 
been raised by another Member that 
unless there was a translation of the 
Kannada speech in Hindi or English, 
the Member should not participate in 
the debate.  That was the point of 
order that he had raised under article 
120 of the Constitution.

I would submit that we are elected 
by the people.  Before that, we are 
allowed to subscribe our oath before 
the returning officer in any language. 
In our constituency, for instance, we 
have subscribed our oath in Kannada. 
As soon as we were declared elected, 
we came here and we subscribed our 
oath in Kannada, English, Hindi  or 
any other language, as the case might 
be.

Now, the question is whether  all 
the Members would not be in order* 
if they participate in the debates in 
this House in their  own languages. 
The question is whether the Kannada 
language, for instance, is going to be 
respected  equally  along  with the 
other languages,  either English or 
Hindi or any other, or whether you 
are going to abide by the Constitution 
on account of which this House, you 
and I exist. This Constitution guaran
tees our' rights. Are those rights go
ing to be infringed?... (Interruptions).

aMft<Ai) LSD—7.

titqrrihfar: Tnsw 

«hwi srr anOT *rr

3ST*T  |

Mr. Deputy-Speaker: I am on my
legs. There must be some order. A 
point of order should not be a point 
of disorder. I will explain....

Shri K. N. Tiwary: Before you ex
plain___

Mr.  Deputy-Speaker:  You  have
taken the oath of allegiance to the 
Constitution; whether it is in the name 
of God or it is an affirmation is im
material. When you have taken that 
oath, as all of us have, we are bound 
by the Constitution. If there is a 
specific provision regarding the use of 
language in this House in the Consti
tution, that must be adhered to by 
every Member.  If ther# is a genuine 
grievance, I realise the difficulty. If 
sections of the House feel that there 
is not equality to every language that 
has been recognised in the Schedule 
then  certainly  there  are  other 
methods. But if we take a course of 
action violating the fundamentals of 
the Constitution, it is a serious matter, 
because the Constitution is  sup
reme----(Interruptions).

(*jto) : wr«s»iT-

 ̂ £ 1

Mr. Deputy-Speaker: I will read out 
this article. I am prepared to argue 
with him—

aft itj frwfc :  aqrawr 

stpt irtr W  ^<1) <ŵl vsnr

* WT  $ 1

Shri Seshiyaa: it does not came 
under fundamental rights; it cornea 
under some other provision of the 
Constitution.
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Mr. DeputF-Speaker: There is a 
provision concerning the use of langu
age in the House in case a Member i> 
not in a position to express himaolf 
either in English or in Hindi.  If a 
Member is in a position to express 
himself either in English or in Hindi, 
the question  does not  arise.  Of 
course, he has a right to raise this 
issue, and he has raised it.  But 1 
would suggest to all  Members one 
thins. We in this House are living in 
complete harmony, though there are 
14 or more languages spoken in the 
country  That is admitted  So long 
as we are here, we co-exist, we live 
in amity  regarding languages.  If 
you want to pick up a quarrel, it is 
perhaps justified. To express oneself 
in one’s mother tongue is naturally 
more forceful.

Shri Sehiyan: And more adequate.

Mr. Deputy-Speaker: But even then, 
at the present juncture if somebody 
wants to take up this issue in such a 
manner, I do not think I have any 
remedy

w fan* iwrer *rfrT?*r 

ir i

«riwr v? Tft g, i

Mr. Depnty-Speaker: This is article 
120

“Notwithstanding anything  in 
Part XVII, but subject to the 
provisions of article 348, business 
in Parliament shall be transacted 
in Hindi or English:

“Provided that  the Chairman 
of the Council of States or Speaker 
of the House of the People, or 
person acting as such, as the case 
may ‘be, may permit any member 
who cannot adequately  express 
himself in Hindi or in English to 
address the House in his mother 
tongue”.

Shri Seshiyan: What about a Mem
ber who does not know English or 
Hindi?

aft wf ’WWfapi:

ifXT ttWW T̂STPT $ I OTWT  $ 

FfWrr aft   ̂ fawRrr $ \

115

“Directions by  the Speaker 
under the  Rules  of Procedure 
and Conduct of Business in Lok 
Sabha”.

nft «« vfr *

?rnr>  I. TTfTOFir * spft

1

wri s*r

*r 11 fsw trnn ?*r sfmr ft,

*TPTr ir  *T?T ^

«trt ?t 1  «tt 3ft sarâr

fTT SV»T BT3TT TOT %---9$ 3F{RT %

frr t̂t   ̂w

$ 1 h 5© *Tt ̂rnr fsreft §$

f. 5TT * TO *FT ̂TTcnr I —

“115-B A member  addressing
Lok Sabha m a language other 
than Hindi or English shall fur
nish a translation of his speech m 
Hindi or English and such trans
lation shall only be printed in the 
official report of the proceedings 
of the House with a footnote indi
cating the language in which the 
original speech was delivered...

“Provided that where a member 
docs not furnish a translation of 
hu; speech in Hindi or in English, 
the fact that the member spoke 
in a language other than Hindi or 
English shall be mentioned in the 
official report of the proceedings 
of the House with the remark that 
the member did  not  furnish  » 
translation of his speech in Hindi 
or English".

srvnsmr *nsta*r ff rnpift 

*TTT % STR%  TOTT *  ft?

'TeH  irm * WTST ̂
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*rm ir wrt ssttsrt

1— 7V— _1— 7V— _1  y 7_a__
_——  1—VV v—— s——lV_  Aj -W 1V 3—H

  y 7_a__
_——  1—VV v—— s——lV_  Aj -W 1V 3—H

f *r*r %T*rr irm   p̂t

f̂ r$ WTT T̂T̂ ?fr̂ T̂TT 

nt%fW  1— y nt%fW  1— y fwr Va1—  Va1— f
wws wt̂r sft? * 3#  ir q r̂r

Tprr .. (wnwrc) 1

Shri BAndhir Singh  (Rohtak):  It
will take double the time;  it is a 
waste of time.

«ft  fain* : âpr  «P7T

fV ■ W  -7—  1V v—j Vr*fV ■ W  -7—  1V v—j Vr*
'3TT*T I 3VTWHST %F\T iRTT *ft
PlRVe— PlRVe— »»pp  1V  V3t*— P-— WV— 1V  V3t*— P-— WV—
VPT %  f?rtT v°yii ̂TT  % fspr

T̂T vftj  % fatr 5(̂ST $t*IT

vV1•< TV»ta— _-*  1•vV1•< TV»ta— _-*  1•
«ft̂RT ̂i?,d f •rt w % f̂p '<tro ̂yrC 

f̂t r̂f?TT xftr -ĵrr ̂  ij- sfrapr  r̂r 

*rm %=rT ̂t%tt 1

Mr. Deputy Speaker: As it is you
have to submit a translation. There 
is a provision that you can speak 
in your mother toungue.

«ft »n$ fiwft : srinfr * srnr 3rR?r

& 5f ¥M 5fR# % ! SSR  srinft

V*——  fif V*——  fif **pp 7—_3*— t*—— 7—_3*— t*——
1 wf̂rtr pr  £ f% srârt *rt

VTTSTTSir . . .

Mr.  Deputy-Speaker:  Please  lis
ten to me.

Language is a sensitive  element. 
Let us all understand it. If a chan
ge is sought in this manner, it is not 
possible.  If there  is  unanimous 
opinion, then there are other  ways 
of bringing about a change in the 
oroeedure as well as in the Consti
tution, I am prepared to read the rule:

"A member  addressing  Lok 
Sabha in a language other than

Hindi or English  shall furnish 
a  translation  of his speech in 
Hindi or in English  and such 
translation only shall be printed 
in the official report of the pro
ceedings  of  the House with a 
foot-note indicating  the  langu
age in which the  original  spe
ech was delivered ;

Provided that where a mem
ber does not furnish a transla
tion of his speech in Hindi or 
in English  the  fact  that  the 
member spoke in  a  language 
other than Hindi or English shall 
be mentioned in the  official re
port of the proceedings  of the 
House with the remark that the 
member did not furnish a transla
tion of his speech in  Hindi or 
English.”

Just listen. I  would  certainly 
petmit to speak in whatever  is his 
mother-tongue, provided . . . < Inter
ruption) . . . latrr on. when the pro
ceedings, the record of the speech has 
to be kept, naturally, you will have 
to admit, abide by these rules. (In
terruption ).  Just listen.  So lav as
the use of your mother-tongue is con
cerned, if you do not follow this pro- 
tedure, if you are allowed to speak 
in your mother-tongue and it is only 
mentioned that you spoke in such and 
such language, it will appear in the 
proceedings . . . (Interruption).

• are  «ns it I

Shri S. M.  Banerjee  (Kanpur): 
Wp will give you  a translation of 
the speech by 5 O’clock today.

Mr. Deputy-Speaker: Once  the
proceedings are complete, later on, 

for the translation of the speech to 
be inserted—that  provision  is not 

here.  (Interruption) . . . Yes,  Shri 
K.K. Nayar.

Shri George Fernades rose—

Mr. Deputy-Speaker: I have call
ed Shri Nayar.  I will not listen to 
any one else now.



1927 Food Situation makCH SO, 1967 in the Country <M.) 1928

An hon. Member: It is a point of 
carder.

Mr. Depnty-Speaker:  That is also
• point of order.

•ft iw : r̂r

«mr vr sm | 1  *r$ aft 115 aft

f̂nrr % *rrerf5r ^

ssw vt wta% *rr «rftrffR $ ?fr w $ 

 ̂  ^ qrc «mrr j ^  ?ft sk

ffrqfrrfl vfo ̂  wsr 3t

faFfcrncfr

vt  * JTft mur $ xtn crr̂  %

»rasff % 3?rc  w  $*rro

wftwR | i w imr fircft »ft ftrcm- 
*5t wm  3ST   ̂  $ fr *RifhT 

vt 75# «rr% m«r *1 cr̂*rr 

t̂t ’srrf̂r %frz tr- %  $ *r$r 7?:

*rm fTCTT r̂f̂r sffeftfircr ir r̂- 

r̂m1<a ̂  % f̂r ...

Mr. Deputy-Speaker: This is not the 
way. I would appeal to you to sit 
down. Please resume  your seat. 
(Interruption).

Shri ILK.  Nayar  (Bahraich) : I 
want to submit one thing. I happen 
to be a Member born in a non-Hindi 
speaking area.  From what I have 
heard, I find that the attempt is to 
make the directions given by the 
Speaker paramount and superior  to 
the provisions in the Constitution.  I 
feel that it is incorrect.  If the pro
vision in the Constitution irks some
body or is galling to some person, the 
proper procedure is to alter the Con
stitution and to make a  provision 
(Interruption).

An hon. Member: You have taken 
your oath in Hindi. (Interruption).

Shri K. K. Nayar: I have taken my 
oath in Sanskrit.

The proper method  will be,  the 
proper procedure will be, to alter the 
Constitution. I am not aware—of 
course, the Speaker is an august per
sonality, he has his functions—but I

have not heard i| said anywhere that 
the Speaker is above the, Constitu
tion.  _ The Speaker’s existence is 
guaranteed by the Constitution; his 
functions are guaranted by the Con
stitution, and I say that you cannot 
take any decision which will  be 
against the Constitution;  whether 
that be in your discription or not, 
you will have to'obey the mandate 
of the Constitution. Simply because 
their is a direction in this  book 
which lends itself  to ambiguous 
construction, you cannot ignore the 
mandate of the Constitution. That 
is my submission.

Several hen. Members rose—

Mr. Depnty-Speaker: Order, order. 

I will given an opportunity to every* 
one.

Shri J. M. Biswas (Bankaura) : 
Sir, on a point of order. On the very 
first day, when  I  entered  Parlia
ment, to take my oath, I was allow
ed to take the oath in my mother- 
tongue, Bengali, and for that, I was 
never required to submit  anything 
in writing to you, or at a subsequent 
stage. I was not asked to  submit 
my speech in writing. If you want 
in  this  particular  case,—the  hon. 
Member is willing to give that to 
you in writing also—-that it should be 
done here and now, that is irregular. 
You allowed me on that day to take 
my oath in my mother-tongue, Ben
gali, and never wanted anything like 
a translation.
Shri  Singh: The provision
to take the oath in Hindi or English 
or any other Indian language men
tioned in the Constitution is there. 

16 hrs.

•ft :  jffeftfirttr

-- WV_ —•—R—— _ I 7_3V$V1*3— %—-- WV_ —•—R—— _ I 7_3V$V1*3— %— 
t?ftt | ft? *nrc  ivr ’■ft 'tftf 

wxm w  fc ?ft  sfaftfrnr $

*rrfiw i'ott vtf ̂   f*

faro IS: <ft *1? fom  erws
33T TT  ft? «nrr  *nf*TT

stfr  epsrct  »rm  wft avflr
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f*r ?rt*r sWrnff ir *ft  i *if tit 

w*t mft waqrw ft snfrrr 1*  srit* 

faft ft ̂ mnrr fa gif  «Tfr tk 

XPft  mTFTT qT *ftf  *ft It 1

»Fpr vm *rc?n % firftfr ff̂t % irrft 

wnr 1 frtft ̂ *HMt t «r?sft 5n?r 

vt v̂r fw 1 % otsttt

<tt vm «rrsr *[* snrw  far ft 

*ftr &r 3r wi fa*  ircrcff m «rff 

3̂1? ̂rr ft,  *ra*ft w wvr 

ft *rr ̂  jwt  to «pt̂t ft aft fa 

*f*r % snrfa writ ft, eft arr *rrr

*T faw t aff fa*ft % «FPT ?rflf *nt*TT 

fjfffa *f ift *'f «TT ?TT5TT ?nn% «FT 

W sp̂T I

T*T faft %PTT ’Ptf  TT*fT T̂PTT 

faro £ eft ̂  *RcT & 1  sw f̂ nr *?t 

STFT Tt W  5?TT*TT =5rTfĝ  *flr ft

*mt «mrr it *ft nftnrn: fen

5TRT  I St 3?T TT ̂ FTT  *T ̂

lift TC gflgUjftT  I

Shrtmati Smhila Bohat|i (Bilhmor):
On a point of order, Sir. May I ask 
specifically whether the House is dis
cussing the food situation, the shadow 
of death lurking round every nook 
and corner of the country, or have we 
taken up the language issue? Is it 
food that we are going to give to the 
starving population of our country or 
the medium through which we speak? 
(Interruptions).

Mr. Deputy-Speaker: I will listen to 
the hon.  member  in  his mother- 
tongue.  (Interruption*).

Shrtmati Tarkêhwari Siaha: We
cannot be intimidated like this. On 
a point of order, Sir. W« are follow
ing a procedure of recording all the 
proceedings here.  We are given back 
a copy of the proceedings as they 
have taken place in the House, with 
the permission that has been given.

Now by not following the previous 
rule that the person has to give a 
translation, how are we going to be 
assured that the person who is giving 
the translation of the speech is the 
same speech that he has delivered on 
the floor of the House? If the trans
lation is in your hand, you are in a 
position to ascertain and know whe
ther it is the same. Otherwise, how 
are we going to ascertain  whether 
what the hon. member  gives is the 
same speech which he delivered here?

Mr. Depiity-Speaker: I have follow
ed your point.

Shrtmati Tarkeshwari Sinha:  Sir,
are you going to give a ruling on 
that?

Mr. Deputy-Speaker: I have follow
ed the hon. Member’s point.  I am 
giving my ruling on that (Interrup
tion).  Please resume your seat. I 
have permitted the  hon.  Member, 
under the rules as it is provided, to 
deliver his speech in  his mother 
tongue. I have explained all  the 
provisions of the Rules of Procedure 
as well as the provisions of the Con
stitution and the directions. I  en
tirely agree with the hon.  Member 
that wherever there is a little vari
ance between the Constitution and 
the Rules of Procedure, the Consti
tution is supreme. With all this I 
must say, the hon. ladv Member has 
raised a point and cast some asper
sion. She raised a doubt whether the 
sprech delivered here and the trans
lation submitted later would be the 
same or there would be some changes. 
The only thing is, if the hon. Member 
certifies that it is a true translation, 
as he has taken the oath, we must 
consider it as true. We must con
sider every Member as very honour
able. Therefore, those who are eager 
to speak in their mother tongue, as I 
have given a ruling just now, they 
will be permitted as provided in the 
Rules if they submit a translation 
certified by them as true which tbs 
office will have to accept.
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[Mr. Deputy-Speaker]

There Is one more point  I have
16 Make this observation.  As the
hon. lady MttHber over there obeerv- 
•4 we are discussing the food altaa- 
tloo which is rather in a critical stage. 
If hon. Members try to raise ao issue 
which Is not directly concerned with 
food at the present juncture, it is not 
fair to the House.  Therefore,  I 
Would appeal to the Opposition Mem
bers, if they want to take up the 
language issue let them take it in a 
manner which will produce some re
sults and satisfy the people of all the 
languages  (interruption).

Shrimati Tarkeshwari Statu: Sir, X 
want to know----

Mr.  Deputy-Speaker:  Please sit
down.  Let us hear him first.

Shrimati Tarkeehwari Sinha: I re
fuse to sit down . . . (Interruptions).

Mr.  Deputy-Speaker:  Please  sit
down.

okrimmU Tarkeahwail 8ialia: Sir, 
may I raise another point of order...

Mr. Depety-Speakef: I will give 
you an opportunity. Please sit down. 
You will have to obey the Chair (In
terruption), I will have to take stern 
steps against hon. Members who are 
flouting the Chair whether they be
long to this side or that side (Inter
ruption).  I am telling the hon. lady 
Member. Let the hon. Member finish 
his speech. I have given a ruling. If 
ahe has any point regarding my rul
ing, she cannot question my ruling 
at the present juncture.

SfcrioMti Tarkeshwari Sinha: I have 
no point against your ruling.  But 
you will have to U*ten—

Mr.  Deputy-Speaker;  Please  sit
down, I MUmot permit her now. Let 
Mm finish his speech.  Let bin say 
M ir he lias to say. Let us give 
him a patient hearing. If there is

anythin* of importance g wilt }i*ten to 
her afterwards.

AMrnatt Taifeefewavt SUtfta: Ami 
to take it that you a1* not allowing
me....

Mr. Deputy-Speaker.  Please sit 
down. I will have to name her.

Shrimati Tarkeehwari Stabs: I want
to know whether I would be allowed 
to raise a point <*f order.

Mr. Deputy -Speaker: I would requ
est Shrimati Tarkeshwari  Sinha to 
leave the House. She is disturbing 
the proceedings.

Shrimati Tarkeshwari  Sinha: May 
I know.........

Mr. Deputy-Speaker: It is a ques
tion of order. Do not question  it.

Shri Randhi Singh: Sir,  she  is 
raising a second point of order.

Mr. Deputy-Speaker: I will consi
der that later. Now she will have 
to leave the House. Shrimati Sinha, 
I have named you. You will have to 
leave the House. Please leave the 
House.

Shrimati  Tarkeehwari  Sinha :
You Would not allow me to raise a 
point of order.

Mr. Deputy-Speaker:  Not  now

Tarkeshwari Sinha: All
right, I will leave the House. But I 
must know.........

Mr. Deputy-Speaker:  Not  now
Please listen.  She may leave the 
House.

Shrimati Tarkeehwari Sinha: May
I know  why I have to leave  the 
House?

Mr. Depwty-Speaker: X wilt listen 
to you later on. Please go out now.

Bfcrfmnti  Tjwkesfcwart  Sinha : 
Could you not gtve the reason?

Mr. Deptfe'Speaker: Not now.... 
(iTtterrttjrtfoiw).
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(Shrtmati Tarkeshwari Sinha than left 
the House)

Mr. ttaptotjr-Sfreaker : Now  hon. 
Membeig of the opposition are ap
plauding my decision. X would re
quest all of them to obey my orders 
and sit down . . . (Interruptions)

Shri 8heo Narain (Basti): Sir, on 
a point of order . . . (Interruptions).

Hr.  Depvty-Speaker:  Order,
order. X will take the same step 
against them also if they disturb the 
proceedings  like this . (Interrup
tions)

Order, order.  The Prime Minister 
is intervening  Will you all please 
listen?

The Prime Minister and Minister 
of Atomic  Energy (Shrimati Indira 
Gandhi): Mr  Deputy-Speaker, I do 
not want to question your ruling; 
let the hon. Members speak accord
ing to whatever your ruling is; bat 
1 would suggest to the hon. Members 
opposite that if, perhaps afterwards, 
we could sit and discuss this matter 
of  simultaneous  translation  we 
could find a way out.  There are 
certain practical and technical diffi
culties which we have to overcome. 
We will consider all these matters. 
So, I would suggest that instead of 
having a heated  argument in the 
House itself we might  afterwards 
consider it.  Actually, yesterday one 
of the DMK  members raised this 
point and we were thinking of hav
ing a further discussion.

Shri  SesMyan: We welcome the 
statement of the Prime Minister.  I 
would request the Prime Minister to 
ceovene the meeting soon.

Mr. Depoty-Speaker: Now, let the
bon. Member finish his speech.
t

Shri Pahadia (Kindaun): Why was 
th4 hon. Member asked to leave the 
House? * An we school boys to be

turned out like that? . . . (Interrup
tions)

Shri  BaadUr Singh:  Sir, there 
was a point of order raised by 
Shrimati Tarkeshwari Sinha . . . (In
terruptions)

•ft tr̂rfipn : qTq̂r »refrrr 

strvjsz ft 1 froTsrr £ v?

£ 1

Shri  Sheo Narain:  We are also 
the representatives of the people.... 
(Interruptions).

Mr.  Deputy -Speaker:  After the
hon. Member has finished his speech, 
I will certainly permit the hon. Lady 
Member to enter the House and raise 
her point of order ... (Interruptions)

•ft w

% HTO TSrTTFT  | I

«nrgi < %  frdvtfwv fr *** cam 

f I

Shri  P. Venkataaubbaiah (Nantt- 
yal):  We are not going to take it
lying down. We want to know why 
the lady Member has been made to 
leave the House. Why was it done? 
As a protest we are staging a walk 
out

(Some hon. Members left the House 
at this stage)

16.15 hrs.

[Mr. Speaker m the Chair]

Mr. Speaker:  Since I understand 
that language, I can see if there is 
anything wrong.  Let him speak.

ttrimatt 1 akiftffnikaataiBia  Sir.
before that, I want you to give your 
ruling.  The  hon.  lady  Member 
Wanted to raise a point of order on 
a certain issue.
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[Shrimati Lakshmikantamma] 
The Deputy-Speaker disallowed it 

and named he:-. We would like you, 
as· :iw Speaker of the House, to tell 
us wh,,ther we, Me:nbers on this 
side. ,;1<;t1,,i be vicl.,rns o!" ihe fascis! 
tre,Hh uf these p,:•01:,:(• . Onterrnp
tion, 

'.Yir. Speaker: Now let us pruc:eed 
fu;ther. 

Shri C. K. Bh:tt.taeha,yya (Rai
ganj): I would like to make one 
submission. Under article 120 oi the 
Constitu \ion a Member is allowed to 
speak in a language other than Hindi 
and Engliah prnvided he is not in a 
position to express himself adequa
telv ,!ither in Hindi or in English. 
Plea,;e ascertain from tlw hon. Mem
ter whether he is not able to express 
himself either in Hindi 01· in English. 
First you should ascf-'rtain this from 
hir.i . . (Jnterrnptir;n). When the 
hon. Member approached me for per
missic>n t8 5f)eak, he spoke to me in 
Engli�h . . . (Int<>rrupiion l 

Shri :\1ohamed Im:1m ( Chitra-
dur_:::a): The Deputy-Spe'!ker per
m:!k·d him to speak in Kannada, 
with which we all agree. Now the 
ruling cr,nnot be changed. We will 
request you to cill'.J w  the Member t.o 
cont!nvr· and finish his speech. 

Mr. Speake-::: The Deputy-Speaker 
has already nermittei him to make 
th2 speech in Kannada. Whatever 
l'1e rules are. that .na, be verified 
later on. We sh:111 bok into that. 
Bu• w2 presume th :it the hon. Mem
r,p,. i, ,,r,t a 1:1le tr. <;7r:ak in English .. 
(Intern1ption). 

Some hon. Members rose-

Mr. Speaker: When I am on my legs 
I do not ,v,..,..t t'l hear anybady. Let 
Us be ahsolute:v clear about it. All 
of u:, cc1nT)t stand up together and 
shout. 'l"h� Deput:v-S;)ra!{er has per
mitted him. Whoever it is, either on 

thi;;: side or on that side, I am not 
tc1!k.ing of ;,ny particular side but I 
am t:llking of the wholf' House-he 
has p('rrr;itted it alr<'ady a:•d llw hon. 
;\/k1T,b0, has bPgun his speech. At 
this .�!age I am not prepared to go 
int.o the question whether he knows 
Englis i ;. Hi.ndi ,)r <'!nylh.:ng else. Let 
:1i·,:1 nw;;k_ i know Kannada and I 
will bE: ;;i,!r� !r.1 follow ;: and tell him 
if thf'rP i$ anything objectionable. 

Shri .T. H. Patel: *Mr. Spc,aker, Sir, 
am (•xtiern\!'y happy and thank you 

verv much for allowing me to exer
cise. my constitutional right i,e. to 
·pt·ok in my mother tongue. More
r;yer it is a m,,tter or great pleasure
that you can also understana my
lan.gn:ige.

Sir, wl,at we :-ire discusslng now is 
not 1 he language problem whether it 
is Hindi or English. The problem be
fore us and before the whole country 
i:. that of the scarcity of food. I 
woulJ like that a national Commit
tee be appointed to go into the whole 
problem of foed �c:ircity. This Com
mittee :-;hould hrive the benefit of co
,-,per,-,, i-m of all the political parties in 
India. 

,,ow I wish to draw your a•tention 
and the attentiDn of the Gove,nment 
of India to the food situa'.i�n .,,revai:
ing in some of the famine districts of 
Mysore State. Sir, the total percent
age of irrigated Jana in Mysore State 
is only 8 per cent whereas the 
nE'ighbouring States cf Andhra P, a
desh an'i }'Iadrn, have irtigated land 
two to three times more than that of 
the Mysore State. Even then I am 
surprised to see that Mysore State 
hn, been considered as a su:·plus 
s, 3;e and h..,� not heen mentioned in 
this book-The rev·ew of sc-1rcitu 
w1.:t foo;-1. ! i•1ui�i�·,. in Tn·lia'. Hence 
I request t11,.t G •vern..'Ilent should 
attend to the needs of the Mysore 
Sta�e as re�ards th"! food especially 

-------· -----------·----··-·---·· -·---- ------ --···--·---- - -
*The original speech was delivered in K:mnada.
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in respect «f foUr to five districts viz.,' 
Betlary, Qulberg** Bijapur and Mysore 
districts. Government should declare 
these districts as famine districts.

Duriilg the last eight years the Gov
ernment of Mysore appointed several 
committees to go into the question of 
irrigation facilities to be provided in 
the State. All these Committees have 
submitted reports to the State Gov
ernment but nobody knows what ac
tion has been taken by the Government 
on these reports.  I strongly suggest 
that whole governmental  machinery 
concerned with the irrigational work 
should be immediately reorganised.

The Government of Mysore should 
provide to the fanners,  agricultural 
implements;  kerosene,  cloth etc. at 
cheap rates at which they can afford 
to buy these essential commodities.

The Food Corporation of India is 
operating in Mysore State. That Cor
poration has turned out to be profit 
making body, the profit being shared 
by black marketeers and bureaucrats. 
Therefore, the Food Corporation should 
be wound up. Even the procurement 
nolicy of the Food Corporation is de
fective. For example, at some places, 
the Corporation  purchases rice  at 
Rs. 1.50 a kilo and at other places it 
purchases rice at Rs. 1.55 and Rs. 1.60. 
X request that the procurement policy 
should be rationalised and the zonal 
system should be abolished.

I want to make one more request to 
you, Sir. the Members of Parliament 
should be allowed to speak in their 
own languages. The present practice 
in this House is that North Indian 
Members speak in Hindi and the South 
Indian Members apeak in English and 
only these two languages are being 
used in the House.  If the Hindi 
speaking Members give a little consi
deration to other Members to speak 
in  regional languages, I consider 
tbat this will help a good deal to force 
imity in the country. Both man and 
wtfxaaj require food but there is a 

netween them. In addition 
*9 Jtod, tna& deeds a language to ex

press his ideas. We are also human 
beings and we have also a Kannad 
language.

Shri K. N. Tiwary: On a point of 
order.

Mr. Speaker: Now the time is 4.25. 
If members take only five minutes 
each, then we can allow another two 
or three members to speak, and then 
the Minister will reply. I will call 
one from this side and one from that 
side,  if the members finish in three 
or four minutes, then we can allow 
two or three more to speak.

Before I call anybody, I would like 
to say that this language issue is a 
very tricklish problem.  After all* 
there are a number of people hero 
who really do not know English and 
who know only their mother-tongue— 
Kannada or Telugu or whatever it 
is.  This is indeed a  tricklish pro
blem and we shall have to discuss as 
to how we manage this. We have to 
tolerate all the languages. Therefore, 
we shall discuss this between all the 
Parties,  the  Prime  Minister and 
others.

Shrimati I*kShn»ikaatamma:  No
body is___

Mr. Speaker: I am not starting' a 
debate on this, madam. I will' now 
call two or three Members to speak 
on the food situation.
Mr. Sheo Narain.

Shri K. N. Tiwary: On a point of 
order.

flSW sfrwft 

V3—Rf t ̂——7_r P*— :*—V3—Rf t ̂——7_r P*— :*—
<fTT35T . . .

ne  Minister  of  Futtawtat 
A*alrs and CnswmniIssllsiu  (Hr,) 
Bam SsAteg Hagfc}; The Deputy-
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Speaker, in his wisdom, hAd asked 
Mrs. Tarkeshwari Smha to leave the 
House  I do not want to question his 
decision, but I might he permitted to 
request you to call her back now. 
(Interruptions).

An Juu. Member: She obeyed the 
Chair

Mr. Speaker: II the House agrees, I 
have no objection

Shri Khadilkar (Khed): I have al
ready said that, after that speech is 
finished, she can enter

Mr Speaker: She can enter now

•ft SOT *

-̂TTm srr* 1  ̂ $1

•ft ffo «TTo f̂TVnft Ml44 WPTi

srrrr % $ f̂rft itct qf 

jr fr pr  % srr* * in̂ aftiR 

arc?**  fw 

wrap srtfirrftg eft qfc®rm

>nf̂!Tf*F T̂T

?W & «fr 5̂fT wvn WTT \ 1* 

fa*  «TN it̂TWFft T̂T

TTRTT f?HFTfa*  fatf % Iff

tot far * # 1

wro TW spft̂nc lftf|WT (ftftar) :

9 Wf*r*i3r* awf5**im

*Rft

•ft  ̂ ftwft OTTOTT

WT!ft | ?ft ** ?Rf

WWW $WWT  I

Shrimati Lakshiwikantainma:  No
body dispute* their speaking in any 
language. We will be the  happiest 
persons the day English will be Jlnhh- 
*d and all Indian languages win be 
feoeouraged. Nobody is against that

But when the ban. Member wanted 
to raise a point of oMcti should &e 
be shunted out?

Mr. Speaker: No questioning of that 
now  That is aU over. She it being 
called  back. She Is permitted  to 
come  bade. Let us not enter into 
any controversy now.

Shri Shashi Banjam 1 suggest that 
a messenger be sent to call her

Mr Speaker: Let us not waste any 
more time on this. Mr Sheo Narain.

•ft ftw WWH .  WWW

# *jtw swĝtd ; fiF wnr

* % fa* *rtw wm fars

fe*, fVClfcft w  vrit  tjjjr

1

vr  «pt  wftf fâ rr  fc1 

*rvtt  *ftr«rrft 

ff̂ Tt jpt f̂RTT 11  ** w?t 

 ̂ *tf f̂RTT  I  $ irgr *TT 

gw sfar hkww tt srfef5iftrw vtat jt

3ft WW tpT f*T <7T *1 faRTrTT 11A pr

art?RRrr g *ftr 3*  vtfarerr

to ?n?qR tft| uftr »

sitst «m% ̂rf** Frfcr*SJ?T*TT 

11 ft  faOred'c

tc TOTf̂crr f 1 imr iprftmw 

t̂T  ^ fidHW pH | f̂JRTPT

vt ^  «ftr m#t  fvterr 

fwm ff 1  f umt  «̂ -*rr>fe wwft 

 ̂marepr j 1 jttt iftr*

fafeSTT  %  fTO  fiR

fw,  fiw  <fto % vm

*WfTW firgTT* WfT*THT I # 

IPESTt It V̂TT   ̂ <TT% ̂

faf̂ rc ̂  irftfr tot r̂®Bi f 

fiwrnir  srftw vrit  ̂?ft iih b w 

flŵiwT̂i  ?fW?̂ wjtnri 

4cnfn f fiw

%f«r «m c f #
/
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3—»3— 3—»3— 5oVqf •l7*PjVV vV_oVqf •l7*PjVV vV_
1  5TCPT  % *̂ff HtVT

*, trow «n£w,  war w|?r svrsr

| I # T̂CTfTT It <WJ*H Wgdl 

ffr ♦nw îrfrqr

VdffJtf_4 tt_ q%ffqf
y y__q__ T*y P*P—  Vt—aP_

VdffJtf_4 tt_ q%ffqf
y y__q__ T*y P*P—  Vt—aP_ 

tnr Tf y vttfw <nw>y i

P-- 1ft_g8® P-- 1ft_g8® hhthht * *
Jf8f= t 1lVef 8f—Vf 2ftf Bf V$< Wlfft

J 'V—V_ H7_z_ Vv—v——V zVefr—V t_

Jf8f= t 1lVef 8f—Vf 2ftf Bf V$< Wlfft

J 'V—V_ H7_z_ Vv—v——V zVefr—V t_ 

gf»'f v<_V«?_ % wv—V_ V3—y 1V W*W— v—Vr—_gf»'f v<_V«?_ % wv—V_ V3—y 1V W*W— v—Vr—_ 
_ 3- WfW gf$_ _ rV_ _ 3- WfW gf$_ _ rV_ W 1_ 1_ 

aqpr n̂mr  £, $ *n̂=rc j? fa 

P—7—Va—V ŷ*vV_  PtJVPj7jP—7—Va—V ŷ*vV_  PtJVPj7j-1 
to  W t̂t

r̂raft*T»T'TTifV 3W1 

v_ Mv—_ 3—Vf %®  —̂*V_ vW_

v$V_V V_8f «f?f  Va2_ t f»V_ sl_

v_ Mv—_ 3—Vf %®  —̂*V_ vW_

v$V_V V_8f «f?f  Va2_ t f»V_ sl_ 
fW  *T̂ fWY I ^ f*T* f̂FHFft *

 ̂ forc fr fait * wrr% *rc*r̂  tw 

gi 

ffu lV_Vtr—— V1_ ffu lV_Vtr—— V1_ 55ff vffff vff 
3V_ s—*V_ V--t 3V_ s—*V_ V--t xrwb V  V 1 
*pwr*fci W5VT ̂ mr frsT 1

HiWT îPiIeTVX%  |41v3« %

warn v_  :•v—V  v_  :•v—V 11  k s—*V_ s—*V_ 
_a— P_ Pt__ t——tr—— •| V3 1*vV—_a— P_ Pt__ t——tr—— •| V3 1*vV— 
tV3Rt_ 7—*l— s1*& 1_V_— v**•WV_ 1_v<*—tV3Rt_ 7—*l— s1*& 1_V_— v**•WV_ 1_v<*— 
P—_ P—_ 1 «V_ 7—P__ v*?V_ %_ Pl_ v—aV_ «V_ 7—P__ v*?V_ %_ Pl_ v—aV_ 
_vw vw1v— _V_V_ _ 1V_—3v-12f,V__vw vw1v— _V_V_ _ 1V_—3v-12f,V_

<MV| 1

A_a-— v1tel_® w v*-— 1l—A_a-— v1tel_® w v*-— 1l— 
, J$»fg  -_*yIv nJRVSff %, J$»fg  -_*yIv nJRVSff %

Me, Iwihr. Shri Chittjrfcabu.

0M C. Cfcittybalm  (Chingleput): 
l*5p«fce in T<*miO.

Some hon. Members: On a point 
of order . . . (Interruptions).

Shri K. Lakkappa: Could I also 
"have a chance?

Mr Speaker: An hon Member has 
spoken in Kannada just now.

I think he must be  from Mygore. 
(Interruptions).

Let us not think of it on a regional 
basis  Just now, an hon. Member has 
spoken in Kannada and I think  he 
must be  from  Mysore  I  do noft 
know how it is possible to accommo- 
all, hon. Members want it on party 
basis, then they want it on language 
basis, then  they want it on State 
basis and so on  How could I help 
it?  Here are the names in the list 
before me___

Shri Snrendranath Dwivedy: There 
is no question of regional basis here. 
He wants to have a chance....

Mr.  Speaker:  I  know  Shri K.
Lakkappa. I would have given him 
a chance without all this ...

Shri Snrendranath Dwivedy: You 
may permit him to speak for about 
five minutes.

Mr. Speaker: Let us see  1  have 
absolutely no objection.

Shri Vlrendraktuoar Shah  fJuna- 
gadh :)  On a point of order, Sfr, 
I am raising this point of order under 
rule 3S8.  The hon. lady Member 
who was named by the Deputy-5pea- 
ker had cast aspersions by  saying 
whether the translation the next day 
would be as per the original speech 
or not. That  observation of hen 
certainly constitute a reflection.

To remove  her difficulty, I may 
submit that a tape-record  of the 
speech has been made already  and 
therefore, there is no reason for her 
to feel any anxiety on that score.

Mr. Speaker: I would appeal to all 
section* of the House that we shall 
thiW f̂’e* this language issue. Let

•Far Snglish translation of tin main speech in Tamil, please see cola. 
1MHL
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I Mr. Speaker] 
us not work up emotions now, bv
cau.,c' that is going to be dangcrn:is. 
Li:l us n,i, work up emotions. but let 
us discuss it later on outside, no: un 
thl fl.oar vf the House. W c· shall dis
cus� :t ,,. ilh L!11: leaders of ;,Jl thE' p.Jr
tics. 

.'.\,rn·. let u� ;1roceed with the dP
bate. Hon. Members should not ta'kc> 
more than five minutes each, so ,hat 
I could accommodate two oi- thrvc 
more MembN�. 

Xow. Shri C. Chittybabu. 

Shri C. Chetti'.,-babu: [Spok,, a _few 
t;_·ords i;; Tann/_; 

!:l'iITT, if;" T 
?:!TIU f cfcf� 

"lrfff'!: 

Mr. Speaker: Already, a Kannada 
speech has been allowed. I could not 
help it. Now, a Tamil speech is be
ins mad<:. Why does the hon. Mem
ber want to make noise about it? 

Ht.·1_fa1rrit ,.100 �� ,p:n , .. no 
mqnn T{ i:rr.tT-: � �? 

Mr. Speaker: The hon. Member 
can speak in Hindi when he gets a 
clnnce. He should not shout in this 
m3nner. 

Shri V. Krishnamoorthi: After all. 
we are also MP's. here. 

�"'; � :rr<fir f� : � "-;T if.<1 � 
ef<:"1n11Tc1'r it cf,� 3;:-:zj. ;,;;-Trf ! I

Mr. Speake-: Th� hJ-1. Ivicmber 
m3v pleas� sit down. Order. order. 
That could not hc!lp in assolution of 
the problem. His shouting is not go-

ing to h,.>lp in the soluuon of the pro
blem bu ii would complicate it fur
ther. I may wan1 here that it is a 
serious mn1 tcr: if hon. Members are 
t,,k111g ii very lightly, then I \VOuld 
sJy th"i iL i� going to 1,e d:rngerou�. 
P!e,1:-E:'. f;;r I !<"c1\·cn 's �,, '·:c. let. tlwm 
not sh,.,u: Jib' !!11�. 1'>11er all. i(,i. 
thern Sij,,ak in their !,rnguages. If 
!he hon. ,'\.1ember und,,rst.cind�. h8 may
folla\\'. Those who du nut follow
rl i 11di a re tolerating those who speak
in Uindi; ul'ter all. everybody in this 
House has to come and sit together. 
Thl)rdore. ple:ise let hon. Members 
,1<Jt cre:1te µroblems. For heaven's 
�:ik('. let. them not raise the question 
ol language now. We sholl discuss it 
C'almly with the leaders of all parties 
i•1;,1de the House and outside the 
110,1:::(, ;,!so and then come 1 o a solu
I i<1!'. This is not the way to solve it. 
For .l-le:1ven's s::kc. lel them not com
µl icate it. Let them hear the hon. 
:vtemher. I would appeal to all sec
tions of the How,e to let the hon. 
'.\km!.JC': Shri C. Chittybahu proceed. 
f know Tan1il and I c·:tn correct the 
11011. Member, if there is anything un
p.1dia111entar\' or anything \vrong, 
and I shall take charge of it. For 
Hc'.lve::':- �a':c. let not hon. Memb2r3 
�hcu t. 

Shri :\'lanibhai J. rate.:: I did not 
w;int tu sho:.it .... 

Mr. Speaker: Ord1c,·, order. The hon. 
MPmb�r may please resume his seat. 

Shri C. Chittybabu: *Mr. Speaker, 
Si,·. We, hailing from Tamilnad. the 
most (mportant pad of the Indian 
sub-continent have got this opportuni
ty 'Qf spt:?.king in Tamil. ... (Inf.errup. 
tions). 

We hait from Tamilnad and for get
ting throurh you an opportunity to 
speak in Tamil in Parliament, I am 
dutv bound to thank vou. Tod.'l.Y, the 
most important problem faring the 
country 's food and whc'her M0mbers 
of the Congress Part:; i-i Parliamf'nt 
hav,� known it or not, people of the 
country are suffering from hunger. 

------··--------- - -----
*The ori6in1l spec:::h w::is deliv:::reJ in Tamil.

r.,~ I~~ -v.Ttr. 'l;1E• z 
'llr >ATCT'-f.T '3:f '1f 

(~)~) 



That this cannot be concealed by any
body i« » crystal dear fact. Today* 
oor food Minister, Shxi Jagjivan Ham 
Ins brought forward a motion to which 
t have also tabled amendments (substi
tute motions.

The most important among them is 
regarding the setting right of the life 
Of the farmer who is at the root of all 
this. It is not enough if he is given a 
loan.  It should first be seen by Gov- 
eminent as to what use he makes of 
Hmt loan, and at how many places he 
offers bribe for securing that loan. For 
example, if a  farmer contemplates 
raising a loan of Rs. 1,000, he gets at 
the end Rs. 900 only. Having reconcil
ed to giving away Rs 500 by way of 
tnibe, he is unable to dig a well with 
the remaining five hundred rupees. He 
prepares to deceive himself.  There
fore, Government should take over 
digging of public wells. If Government 
dig public wells, and come forward to 
•supply the farmer the requisite am
ount of water, the problem of water 
can be solved.

In the absence of insecticides and 
pesticides, many crops go waste. 
Figures are also given to the effect that 
Tats eat away one fourth of the food- 
grains of the country  If this is true, 
the insecticides and pesticides which 
we supply  and the schemes which 
have been drawn up for the eradication 
of rats have all gone waste  Or they 
have not reached the farmer. Other
wise, what other reason can be adduc
ed?  Therefore, Government should 
come forward to supply free of cost 
insecticides  and  pesticides to  the 
farmer.

A third problem to which I would 
Tfke to make a refe-ence is the rate of 
electricity charged per unit. Gov
ernment charges the farmer IS p. per 
unit but  only 2 p  per unit from 
owners of big factories. If we are to 
■dte an example, the proprietor of the 
Aluminium factory at Mettur, which 
was opened by out President, pays 2 
p. per wit. The person who produces 
fond fejgutttfad at the rate of 15 p. per 
vca& and the person who produces the

4̂45 Food CHA1TRA 9.

container plate is charged only 2 p. 
per unit. This state of affairs must be 
changed. The farmer should be charg
ed 2 p. per unit and the moneyed 
people should be charged 15 p. per 
unit. Today, everywhere, it is said that 
prices have gone up. Why has not 
Government found out the truth about 
it?  Only reason for this is that the 
cost of producing the article has gone 
up. The unit cost of production is be
yond the means of the former. For
merly, when the Britishers were here, 
the farmer was able to produce 8 
maunds of paddy per rupee.  Today 
he is unable to produce even one and a 
half maunds of paddy. The Congress 
members opposite to me  claim that 
they have completed theree Five-Year 
Flans. If this is true, why then is 
there in the country, famine and hun
ger? If I ask as to what Government 
has to say for all this, they tell me 
“you are talking in your mother ton
gue, you speak in English, you speak 
in Hindi” and thus raise the language 
issue. Even after the country has 
given the verdict, why this craze? For 
protecting Tamil, and  for removing 
famine conditions from the country, 
this time people in Madras have ousted 
Congress from power and have instal
led the learned ‘Anna’ in office (In
terruptions)

If the persons opposite fail to respect 
our feelings and our thoughts, I assert, 
that the country will  give us the 
opportunity of sitting in your place 
and make you sit here as opposition 
Indications of that day coming soon are 
already there because of your attitude. 
'With this, and after  expressing my 
thanks, I end my speech

Shri Bandhir Singh: Sir, take pity 
on us, we do not understand what 
he said.

Mr. 8peaker: He was pointing out 
the rates of electricity for Agricul
turists, they were charging 15 paise 
per unit compared to only two paise 
for industrial uses.  The hon. Food 
Minister may make a note of it.... 
(Interruptions). I do not take notice

1889 (SAKA) in the Country (M) 1946
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[Mr. Speaker] 

of people who are standing when I
am on my legs. They should not do
so.

Shri K. Lakkappa: I am very grate
ful to the hon. Speaker for having 
given me an opportunity to speak on 
the food situation which has arisen 
ou. of the policies of this Govern
ment. Twenty years of Congress 
rule had brought untold sorrow to 
mankind. These paper five year plans 
have resulted in starvation deaths 
and scarcity and drought conditions 
everywhere in the country. This dis
cussion which has arisen out of !,he 
Bihar starvation conditions and 
deaths and the death of cattle also 
without food and fodder and also due 
to diseases a]] this is the result of 
your plans. Shri Asoka Mehta 0ur 
Minister of Planning and also Deputy 
Chairman of the Planning Commis
sion has recently said ihat lack of 
leadership resulted in non-implemen
tation of plans in the country. This 
conclusion has been drawn by the 
Treas:.1ry Benches that their Congress 
rule and administration and their 
plans too had not bef'!n fruitfol. 
People do not have even two square 
meals: a day. The step motherly 
attitude of the Centre to Mysore State 
cannot be tolerated hereafter. Cen
tral assistance to Mysore State all 
these years is negligible. The irriga
l ion projects for which the green 
signal had been given had not been 
given the assistance by the Centre. 
T3ke for example the Upper Krishna, 
Hemavathi and Kampakoda and other 
irrigation projects. They have not 
bc>en implemented. It has resulted 
in a food deficit in Mysore State. 
Today food distribution in Mvsore 
State is in the hands of the Govern
ment but there is no Government in 
this year, 1967. Mr. Nijalingappa who 
is bea-:ling the Ministry has not been 
elected by the People; he has played 
a constitutional fraud and got into 
p:iwer. Now, they are saying that it 
is a popular Government. I would 
like to quote a recent statement in 
the Indian Express which asks that 

Lne jugglery of figures between the 
Centre and the State would not tally. 
The State says that there is a deficit 
of about 4 lakh tons of foodgrains; 
the Centre says only two lakhs of 
tons. What is this? I want to know? 
People of Mysore State, especially in 
my Constituency of Tumkur which 
is the neighbouring district of Anant
pur-our hon. Speaker comes from 
that place-are in trouble. Scarcity 
belts, i.e. Tumkur district, Kolar and 
Chitradurga Districts have not been 
dealt and no permanent measures to 
meet the scarcity area has not been 
met by the Centre. There, we are 
asking for a permanent measure. We 
have been working for a permanent 
mea�ure, and the Centre has to give 
aid to such a permanent measure. To 
me. the demand for food is important. 
But unfortunately, my State of 
Mysore has not been recognised, is 
not getting respect in the eye of the 
Centre. I hope that the Centre will 
be able to recognise if a popular 
Government of the Opposition comes 
into power in my State. We hope, 
and trust we will get, that it will come 
within a couple of months. 

With these words, I resume my 
seat. 

Several hon. Members rose-

Mr. Speaker: I

or three minutes. 
40 to 45 minutes. 
speaker, Shrimati 

can give only �·,vo 
The Minister wants 
I now call the last 

Tarkeshwari Sinha. 

An hon. Member: I have given 
notice. 

Mr. Speaker: At least a hundred 
notices are w1th me. I cannot call 
,,,! the hon. Members unfortunately. 
I have called the last speaker on thi3 
subject. 

Shri Jyotirmoy Basu (Diamond' 
Harbour): Some of us moved a re
solution on the 28th: they cannot be 
ruled out. (Interru.ption). 

Mr. Speaker: Order, order. There 
is no time; Shrimati Tarkeshwari 
Sinha. 
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iHMnnHt Slaki:  Sir, 
I Mm grateful to you for accommo
dating me in the list of speakers on
this subject.  Since yesterday, the 
food problem is being discussed in 
this House and many useful sugges
tions have been given to the hon. 
Minister.  I probably may not be in 
a position to add very much to what 
has been said.  But I would like to 
bring certain things to the notice of
the hon. Minister.  Before I begin 
with my points, I would like to con
gratulate the hon. Minister for his 
two statements which have been
given. Though the picture looks rather 
gloomy, I must say that it is a very 
honest appraisal of the situation, and 
that means that he has taken the first
opportunity of taking this Parliament 
into confidence about what exactly is 
the situation, and what needs to be 
done in the light of that situation.

The hon. Minister has been known 
lo us personally; we have known him
for a number of years, and when
ever we had occasion to talk to him 
about the food problem, we always 
found in him a most pafient and con
siderate listener and also he always 
showed  great  common-sense  in 
approaching the problem of food. 
There has been drought in Bihar, we
have been discussing with him the 
drought problem, and whenever we 
had any chance to talk about it, we 
used to find in him, a person of great 
common-sense, and that is exactly 
what is required to solve the food 
problem of India.

This problem is not only physical, 
but it is also psychological and emo
tional, and il any Food Minister wants 
to solve the problem of food he has 
to solve this problem not only phy
sically but psychologically and emo
tionally.  A feeling of scarcity has 
Come in this country. If you really
calculate the figures, you wiQ come 
to one conclusion: even if one seer 
of foodgrain it stored per family— 
4qr W crores of population,—we may 
take It that there are eight crores to
tO cttxm of families in India, taking

an average of five members per 
family—it means that we can store 
about 10 crores of seers of foodgrains, 
which comes to millions of maunds.

Why is there a tendency for stor
ing? I am a housewife, and I know 
I can react to the situa'ion as Isvery 
housewife would do.  Every house
wife today is so mightly afraid of
tomorrow; they do not know what 
is going to happen tomorrow, and 
therefore, there is a tendency—and 
an average housewife could easily 
spare something—to store some food
grains, out of the rations or outside 
the ration shops and store it for the 
rainy day or for the bad days that
are likely to  come.  Therefore, 
everyone of us is very seriously con
cerned about this problem.  This >
also a psychological problem. The 
hon. Minister has to tackle this situa
tion not only physically but psycho
logically too

The feeling of scarcity has come
in this country  Psychologically, the 
people feel so insecure about it. The 
hon.  Minister’s  arrival  into  this 
Ministry has brought some confidence, 
and there is no doubt about it. We 
feel assured that with his common 
sense, he will be able to give some 
more food. He will not be a person
who will grow food on the files of
the Secretariat.  He himself knows 
that a psychological sense of stability 
has to be brought into this country. 
Apart from that, the physical pro
blem of food has been there. Unfor
tunately, for the past number of
years, food has been one of the 
experimental problems.  Every time 
we are experimenting with food and 
education.  We started with free
movement of foodgrains.  Thai we 
had zones.  We had controls, then
decontrol and again controls zonal 
system—inter-State zones and State 
zones. Now zones have come to live
at the level of taluks.  The hon. 
Minister must have had experience 
of it in Bihar in his own district. 
The District Magistrate of a parti
cular district used to follow his owi*
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[Shrimati Tarkeshwari Sinha] 
practice. He was so scared of the 
food situation in his district that 
foodgrains were not allowed to be 
sent from one district to another 

,district in the same State. We com
plained to the Bihar Government 
that this should not be permitted. 
The District Magistrate said, "I can
not take the responsibility of feed
ing other than my own people. There

.fore, I would exercise my discretion". 
Every District Magishate and Sub
Divisional Magistrate followed his 

· own practice and restricted the
movement of foodgrains.

The restriction on the movement 
·of foodgrains has been creating such
.a problem that it has to go. The
, entire system of zonal distribution
has to be re-examined. Let the whole
country stand up as one. We are

·talking about integration. Let food
be the point of integration for the

. country. For the deficit States, cer
·tainly there is no chance. ,The Chief
Minister of Bihar was pleading with

·the Central Government. Where
from can the Centre find foodgrain.s
for Bihar, U.P., Maharasntra, Guja
rnt, Kerala and Bengaf? I sympa
thise wi,h the Minister. How �an
he produce food on the floor of the
House? He has to distribute what
ever is available in stock. His hands
are tied. Every Chief Minister has
got a say in the implementation of
his policy. Every Chief Minister says
he would not be in a position to give
anything. The Kerala Chief Minis
ter went to Mysore and Andhra.
They said they are incapable of giv
ing food.

Therefore, the entire system of
zones should be re-examined. We
should stand as one nation. Let the
needy States feel they belong to this
country. A sense of belonging has
to be created in this country. This
can be done only if the Central Gov
-ernment takes the full authority over
distribution. Please do not misunder
sfand that the removal of zones

�means doing away with the socialist

pa,tern. It only means you get u 
better hand to lay on the foodstuffa. 
Go into the market and buy food
stuffs at a remunerative price. It is 
not so difficult in the market. We 
know the village bazaar. If Govern
ment goes into the market and gives 
the same price or even Rs. 2 less, 
Government can give so many· incen
tives. They can say to the farmer, 
"You give me foodgrains for Rs. 2 
less. I will give you fertilisers." Let 
there be give and take on that basis. 
So, let the Government operate in a 
big market system. 

Sir, the middleman, the small petty 
trader, has been condemned. They 
are telling us openly, "We are not 
trusted. We are condemned as if we 
are goondas, criminals, bribe-takers 
or blackmarketeers." A kind of mis
trust has been created between the 
small petty trader and the Govern
ment. The middlemen can be absorb
ed in the system of bigger State-trad
ing in foodgrains, with the flexibility 
of market operations. Let the Gov
ernment operate in the system of 
market operation and I am sure with 
the incentives that the Government 
will be able to give to the farmer, the 
farmer will readily give the food
grains to the Government. 

Mr. Speaker: The hon. Minister. 

P,'ff i:tfUT.:fTi � q-l;r: � �t
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Shri Jagjiwan Ram: Mr. Speaker, 
Sir, I am grateful to you for having 
made that suggestion of having a 
general discussion on the food situa
tion in the country, which I welcom
ed. Today I feel that it was a good 
suggestion, and a large number of 
hon. Members who have participated 
in this debate have made useful sug
gestions. 

1951
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Today, Sir, the country it faced* as 
has. been stated la the two statements 
that have been laid on the Table of
the House, with a serious situation. 
In certain parts of the country there
is an unprecedented food situation. 
The suggestions that have been made 
tad the various alternative motions 
that have been moved divide the en
tire* issue into three or four broad 
aspects—aspects of procurement, dis
tribution, production and price. These 
are the four important  aspects on 
which emphasis has been laid by the 
various sides of this House.

1 do not propose to go into very 
great details on any of these aspects. 
In the report that has been presented 
to the House, about the food situation
in the country,  nothing has been 
said  on  the  agriculture  side. 
It does not mean that we do not 
attach any importance to that, be
cause the entire food problem rests
on the development of agricultural 
production and we will have to lay
the greatest emphasis on how quickly 
and how soon we can augment our 
agricultural production.

There are problems to which I will
refer.  Kerala, for example, is in 
short supply so far as rice require
ments are concerned. We have been 
supplying 70,000 tons of rice per 
month.  A major portion of it was 
met by Andhra, on occasions by 
Tamilnad, and the remaining portion
was met by imported rice. There is 
a similar problem for Bengal, where 
we do not supply such a large quan
tity but still some quantity has to be 
supplied. Our rice situation is more
difficult than the wheat situation and 
the two successive years of unprece
dented draught has accentuated the 
situation.

As soon as I was entrusted with 
the responsibility of this department, 
in the first Presa Conference 1 made 
it dear that ibod has to be tackled
Us  * actional  problem.  Whether 
government of one persuasion or the 

is at the Centre or in fee States.

food has to be solved as a national 
question. It should not he treated as 
a party question and no attempt 
should be made to take advantage, 
for party purposes, of a serious situa
tion in one part of the country or
1 he other. Perhaps, one will be de- 
bassing himself if he tries to fxpJoit
starvation deaths in this part of the 
country or that for political gains.

Shri ladrajit Gupta: What about 
those who abandoned procurement 
because of political reasons before 
the elections?

Shri Jagjivaa Bam: I will come to 
that it you have a little patience. I 
was saying that food has to be treat
ed as a national question and it 
should be the joint effort of the Cen
tral and State Governments to meet 
the serious situation that is facing 
the country. Unless we make a joint
endeavour m this matter, whether it 
is a surplus State or a deficit State. 
I feel the problem will continue to
challenge us.  Therefore, joint effort 
is necessary. The joint effort should 
be not only by the State Govern
ments but by the people in every
State because the problem is such 
that the entire country will have to 
be mobilised to face this situation.

17 hrs.

Procurement will help us to some 
extent. There is no doubt that there 
is some stock of foodgrains under
ground, either with big cultivators or
the traders.  I will not be justified 
in using the word “underground*' in
the case of cultivators, but there are
some stocks with big cultivators in 
various parts of the country and 
there are some stocks with the 
traders.  I would like to take this 
opportunity to make an appeal to the 
cultivators and also to the trade to 
have proper appreciation of the situa
tion in the country and bring out 
the stocks. In the case of cultivators 
after retaining what is required for
their own consumption and other 
requirements for a year or » yoer
and a half, whatever surplus Is left,

- «8S (Att L8D-&
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they should bring it to the market. 
Every endeavour should be made >o 
persuads the traders by appealing to
their sense of humanity not to indulge 
m anti-social activities.

Sbrfi GafllHngana Gowd (Kumool): 
The farmers must be given fait 
prices.

Shri Jagjivan Ram: I am coming 
to that. I will be dealing with ihe 
price problem.

Some of the State Governments 
have their own system of procurc
ment. in the matter of procurement 
my approach is pragmatic and not 
dogmatic. By and large, it will have 
to be left to the State Government? 
as to what mechanism they will 
follow for successful procurement of
the surplus foodgrains in their res
pective States.  In some States it 
may be the levy system, while in 
some others it may be directly from
the cultivators and still others direct
ly from the millers.  It will all 
depend  upon  the  circumstancê 
existing in each State, what they 
feel, what method they think will be 
more effective for making the desired 
procurement  in  ‘heir  respective 
States.

In some States the procurement 
policies have been quite successful. 
So, it will be difficult to have a uni
form policy, so far as procurement 
is concerned. But it will have to be
an effort of the State Government, 
both in the surplus and deficit States, 
to have some system of procurement 
so that whatever surplus is available 
in the surplus State is made avail
able to the deficit States, and in the 
deficit States, wherever there are 
surplus pockets or surplus producers 
something is procured from them to 
augment whatever is made available
either from the Centre or from other 
States.

Shri Indrajtt Gupta: What will be 
the role of the Food Corporation if
it is left to the States?

Shri Jagjivan Ban: 'Perhaps the 
hon. Member is aware that the Food 
Corporation functions as an agent of
the State Government with the autho- 
nly that is given to it.

The Food Corporation procures the 
stock. It will.be at the disposal of
ihc State Government. It will be on 
the decision of the State Govern
ment as to what portion will be plac
ed at the disposal of the Central Gov
ernment or allocated to some other 
‘Jta c and what portion will be uti
lised in the State from which it has 
ooen procured

The Food Coiporation  has done 
good work in some States. Recently 
they have been invited in other States 
also  This is one way of having the 
public sector in the wholesale trade. 
Gradually State Governments are ap
proaching the Food  Corporation to 
make purchases and procurement in 
their States It is our expectation that 
in course of time all the State Gov
ernments will be entrusting most of
v.un pui chases and procurement to 
trie Food Corporation

11

Shri Jagjivan Bam: That is one ' 
aspect that requires to be looked in
to. The little that I have seen dur- , 
tng the short period that 1 have been
in charge of this Ministry  reveals \ 
that the overhead charges of the Food I 
Corporation are very small  I was ; 
given to understand  before I took ! 
charge of this Ministry that the over- 1 
head charges were rather high. As I 
I have said, these are  some of the s 
aspects which require to be looked j 
into.

Whether it is the Wood Corpora
tion or any other Corporation, It 
should manage its House properly, 
economically and efficiently as fir as 
possible. It will he my effort to see



*957 FOffA Situation , CHAITRA &, 1889 (SAKA) in the Country (M.) 1958

that the Food Corporation serves the 
purpose for which it has been estab
lished and does its work economical* 
ly and efficiently, and meets the 
expectations  of  the  people  who 
require that foodgrains trade in this 
country should be placed on a sound 
and rational basis.

While considering the question of 
food and agriculture one should no 
forget the Constitutional provisions 
m our Constitution.  Agriculture is 
a State subject; so is food. It is only 
by agreement with the State Govern
ment that the Centre can exercise 
certain authority and powers or do 
ecrtain  things  in  various  States. 
When hon. Members sometimes ask, 
“Why do you not do so many things 
for agriculture?”, perhaps they forget 
this aspect of our Constitution.  Wc 
have to execute various programmes 
through the agency of the State 
Governments.

Shri Nambiar: It is enough if you 
give money. They will do il. It is 
only the purse, the money, that is 
wanted for it.

Shri Jagjivan Ram:  Perhaps my
hon. friend, Shri Nambiar, knows 
that one wants to take the advantage 
and not the obligation. That applies 
there also.

Bu* we have in recent times madp 
advances in agriculture as well. The 
only answer to the problem that we 
are facing today is production. Sug
gestions have been made about the 
zonal system, for removing the zones 
Some people have suggested stricter 
enforcement of levy; others have sug
gested that the levy system should 
he abolished. I know, there is diver
gence of views among the Opposi
tion Members as well. Some are on 
the right, some are on the left, some 
are further left and some are further 
right.

Shri Nambiar:  Some are in the 
middle.

Shri Pashabhai Patel (Baroda): Do 
you know that in Bhopal the pro
curement price was Rs. 52 and the 
sale price was Rs. 140 in Bombay?

Shri Jagjivan Ram: I am not listen
ing to him; he is wasting his words 
unnecessarily. Let him have a little 
patience. If he has some doubts still 
left after I have finished, he is always 
welcome to come to me and suggest 
what he has to.

In this respect, I may say, some 
hon. Members from Madhya Pradesh 
said that they did not get an opportu
nity to speak in the House.  I may 
suggest to them that I will  always 
welcome any suggestion from any 
Member of the House in this matter. 
They will be free to approach me or 
to write to me whenever any idea 
occurs to them which will present a 
solution to the difficult problem that 
we have today.

The system of distribution also, in 
various States, differs.  At certain 
places, we have statutory rationing; 
at other places, we  have  modified 
rationing and m many rural areas in 
the deficit States or even in scarcity 
areas and in surplus areas, we have 
fair price shops.  It will require  a 
bold person to say that in all these 
systems of distribution there ‘is no 
scope for leakages.  So, it should be 
the endeavour of those who are in 
charge of all these distribution sys
tems to see that, in view of the scar
city that we are .faced with, all loop
holes and all channels of leakages are 
plugged and efficiently plugged be
cause any leakage deprives the class 
of people for whom these foodgrains 
are meant and their goes to a class of 
people who have a better purchasing 
capacity to buy them. Therefore, all 
the loopholes in the distribution chan
nel will have to be plugged.

About the zonal system, much can 
be s'aid for and against. I do not want 
to go into details because, as the 
House is aware, the Chief Ministers
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•ad the Food Minister* have been in
vited and we are wmAing ia a con
ference on the 8th and 8th of next 
month and all these important pro
blems will be discussed with them. 
But I may tell the House that in any 
system.̂ procurement or distribution, 
irksome controls  should be reduced 
to the minimum provided...

Aa hon. Member: Why a proviso?

Mr. Speaker: There is a  proviso 
also.

Shri Jagjivan Bam: .. .they do not 
adversely affect the quantity of pro
curement or adversely affect the dis
tribution system.

Then, about Kerala, Shri Sreekantan 
Nair and Shri Gopalan spoke with 
much heat and vehemence.  I think, 
that was not necessary.  As I have 
already said, the problem of Kerala 
has to be jointly solved by the Cen
tre and the State and we will have 
to make every effort jointly to see 
that we meet the requirement of 
Kerala to the best of our capacity.

Shri Vasudevan Nair  (Peermade): 
Itat is a general statement.

Shri jagjivan Ram: Of course, it 
is a general statement in the context 
of a specific thing, which I have al
ready said, that we are  supplying
70,000 tons of rice to Kerala. Simi
larly, the Chief Minister of Kerala was 
here. We met and discussed. Some
times there! have  been  delays  in 
shipments from other countries. Some
times there have been delays in load
ing from Andhra. I am sorry, some
times there have been delays in the 
arrival of the requisite quantity to 
Kerala, We have been making des
perate efforts to keep to the time 
schedule, but there are so many fac
tors beyond our control; in foreign 
countries, the shipping 3a in the hands 
of foreign friends and if there Is a

data? el * lew day* there, naturally 
thette it delay m ttfc &
that case, when snumljme, w*  are 
affected with a serious situation, them 
we borrow from this State and that 
State and 4ake the stock available 
to the Kerala Government.  {Inter
ruption*) I may assure Mr. Oopabm 
and Mr. Sreekantah Nair that there 
is no discrimination.  We have fol
lowed a pattern of subsidy and the 
effort has been to see that the issue 
price of rice, whether procured  in 
this country or imported, is the same 
as the procurement priĉin that State 
or in various States. Tms is the pat
tern of subsidy that we have follow
ed  The element of subsidy is still 
there Though our cost per quintal 
comes to nearly Rs. 90, still we are 
supplying to Ksrala at Rs. 80.

Shri Shivajirao S. Deshmukh (Par- 
bhani):  It becomes a subsidy at the
cost of cultivators.

Shri Jagjivan Ram: I do not think 
so.

In regard to West Bengal also the 
Chief Minister and the Food Minister 
came here and I must thank them for 
their appreciation of the  difficulties 
that the Centre is facing in this mat
ter and as I have said, it will have to 
be a jomt effort by Ihe Central Gov
ernment and the State Government. 
I must take this opportunity to ex
press my thanks and gratitude to the 
Chief Ministers and Ministers of 
Kerala and West Bengal.

Shri Jyetinnoy Baaa: The Con
gress Government did not do any pro
curement immediately after harvest
ing, What was the Central Govern
ment doing at that time to impress 
upon them to do ao?

Shri Jagjtva.1 Baa:  I wUfh  the
hon. Member could have thrown some 
more light in this House. This has 
been repeated •q many times. (Inter
ruption#)
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fttri Jyottansy Ban: Kindly give 
me two minutes to explain.

Shri Â hna Ran:  He wants to 
say that because of General Elections, 
there was no procurement. I thought 
that he was seeking sonje informa
tion, but he was not.  Therefore, I 
wag skipping over that.

the only thing by which we can 
meet the situation is production and 
production during the short  period 
that  have at our disposal between 
harvesting of the rabi season and 
sowing of th*̂ kharif season.

Shri E. K. Nayanar (Palghat): May 
I know the price increase in the sub
sidy rise?

Shri Jagjivan  Ram:  No  subsidy
has been withdrawn. That is what I 
have explained. There has not been 
any discrimination. The same pattern 
has been followed  throughout the 
country so far as the issue price of 
rice is concerned and there has not 
been any withdrawal.  There have 
been adjustments to bring the issue 
price in conformity with the procure
ment price in the States concerned.

We have taken up the programme 
of producing short-term crops during 
this period between harvesting of the 
rabi season and sowing of kharif sea
son and during this period, maize, ragi 
and crops which will ripen within a 
period of 60 to 70 days will have to 
be taken up on a large scale, and in 
that I will seek the cooperation of the 
leaders of public opinion in this coun
try, to whatever political party or 
group they may belong. We have to 
see that every inch of land, wherever 
any source of irrigation exists, is uti
lised for summer paddy and where 
water is not adequate for summer 
paddy, for maize or for ragi or for 
some other variety of foodgrains. so 
that by July or August, we produce 
a law hundred thousand maund* of 
loodlgrains in this country.

Questions have been raised about 
tile drought situation in Bihar and the

eastern parts of IT. P. We have given 
some details, but Z may add that we 
are trying certainly through the 
agency of the State Governments con
cerned to solve the water problem 
in the first instance, because the sub
soil water has receded, presenting a 
problem for drinking  water supply. 
We have supplied nearly 100 rigs to 
the Government of Bihar, and nearly 
72 of them are already in operation 
and the others are likely to be com
missioned very shortly.

About the fodder problem also, my 
Ministry and I myself personally have 
written letters to the Chief Ministers 
of various States to help the Bihar 
Government in the matter of fodder. 
Some fodders have been located and 
are being transported.  Even some 
cattle camps have been started at two 
centres, and nearly 10,000 cattle, use
ful cattle, will be maintained at every 
centre either by Government or by 
voluntary agencies.

The problem that Bihar or Eastern 
U.P. is facing is a colossal  problem 
and they will require the sympathy 
and support of the whole nation, not 
only from Government but also from 
voluntary organisations. It is not only 
the money part that is going to meet 
the situation.  So far as the relief 
works are concerned, involving either 
hard manual labour or light manual 
labour, we have made it dear to the 
Governments concerned  that  there 
will be no limitation in regard  to 
funds. Let them put some purchasing 
power in the hands of the people in 
the affected areas so that they can 
purchase some foodgrains either from 
the fair price shops or from wherever 
it is available in that area.

I have got statistics about it, and I 
would say that we want to undertake 
on a very large scale during this 
season the question of minor irriga
tion with either dug wells, or masonry 
wells, or tube-wells or lift irrigation 
or bunding of rivers and so on; if 
whatever sources of water exist in any 
part of the country can be quickly
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utilised lor irrigation purposes, so that 
we can grow food crops, that will help 
the country.

TOien, remunerative prices  should 
be paid to the producers if we want 
that (thev should  bring  out  their 
stocks and also increase their produc
tion  I may tell the House that even 
before I took charge of this Ministry, 
I had always the feelmg that as in the 
case of industry, m the case of agri
culture also, the pnces of agricultu
ral commodities should be fixed after 
taking into consideration the cost of 
production of the commodities  I mav 
inform the House that a beginning ha-, 
already been made in this direction I 
have asked that a study should  be 
made of the cost of production of some 
of the important agricultural commo
dities so that at the tune of fixing 
their pnces, that study  would  be 
available  I am quite clear m this 
matter that as m the case of otĥr 
commodities agricultural commodities 
also should receive a fair price

Shri D N  Tiwary  (Gopalgs".,) 
What about crop insurance9

Shri  Ganesh  Ghosh  (Calcutta 
South)  Will he  kindly  enlighten 
the House as to how much rice the 
Centre has promised to West Bengal?

Shri Jagjlvan Ram: To West Ben- 
gal we have supplied 15,000 tonnes of 
rice per month, in addition, we sup
ply nearly 70 000 tonnes of wheat per 
month

Prof. Samar Gnha  (Contai)* Ti it 
not a fact that during the Congress 
regime the Centre supplied 12,000 
tonnes per month*

Shri Jagjlvaa Ram:  I have not 
finished

A question was raised about crop 
insurance

Prof. Samar Gnha: I have asked 
a question  Let him reply

Mr Speaker: He is disturbing the 
House.

Prof. Samar Gtifea: 1 Want a clari
fication

Mr. Speaker: Not at this <?tage when 
the whole House Is hearing from him 
about prices,  insurance and ottuir 
things

Prof. Samar Gnha: He has made a 
statement  I wanted a clarification on 
that

Shri Jagjlvaa Ram: As I have said, 
any hon Member is welcome to come 
and discuss and  make  suggest.ons, 
because I am not likely to touch all 
the points made within the time at 
mv disposal

About agnculture I want to circu
late  booklet as I have done in the 
matter of food for the benefit  of 
hon Members

I was talking about crop insurance 
Perhaps the House is aware that we 
have already drafted Bill <ind want to 
proceed with the scheme of crop 
insurance

Start M. R. Krishna (Peddapalh) 
Did the Planning Commission agree 
to all this*

Shri Jagjivan Ram: The hon Mem
ber should know tha‘ when I am 
speaking I do so with some responsi
bility

We have to take irrigation facili
ties, seeds and fertilisers available to 
the farmers  At the same time, we 
have to make credit easily available 
to them

An hma. Member: At a cost they 
can bear

Shri Jagjivan Ram: This should he 
done not only through co-operatives, 
but where co-operatives have not 
made any headway, we will have to 
have finance corporations for finane- 
Ing them  I propose to proceed wftfe 
it
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I am aware of the fact that most 
of the facilities that have been pro
vided by the Government or the co
operatives have not percolated to the 
lower rung of the fanners. It shall 
be my endeavour with the coopera
tion of the Members of the House to 
see that the various benefits and 
facilities provided for the farmers 
reach the small farmers as well.

On this occasion, I would like to 
say that in our difficult time when 
there was a shortage of foodgrains, 
several friendly nations came to our 
help.  We are still in that difficul. 
situation. I would like to express my 
thanks  to  those  several  friendly 
nations who came to our help and 
assistance in our times of difficulty.

I would again appeal to the House 
that food should be treated as a 
national problem above pnrty. I will 
take the earliest opportunity to enlist 
t < (o-operation of the leaders of the 
various parties in this House so thai 
wo can have a very intensive cam
paign for growing short-lurm crops 
during this interval between the rabi 
and kharif seasons, in this 1 will 
require the co-operation and assistance 
not only of the political parties, bu 
also of public workers, social workers, 
educational institutions, the intelli
gentsia, in fact the entire country, so 
that India can meet this challenge 
and show to the world that if we can 
mite in the face of external danger, 
we can unite in the face of hunger 
and starvation in the country.

Some hon. Members rose—

Mr. Speaker:  The next debate is 
important; it is about the Calcutta 
troubles.

Prof. Samar Guha: A wrong 1m- . 
pression will be carried in Bengal 
unless the hon. Minister answers my 
questions. He has said that the Cen
tral Government has given 15,000 
tonnes of rice and 70,000 tonnes oi 
wheat per month.  My question u: 
what amount of rice and wheat was 
the Centre sending to the Congress

Government before the elections?___
(Interruptions). The Food Minister 
of West Bengal visited Delhi and had 
discussions.  What  is  the  exact 
amount of rice and wheat which the 
West Bengal Government demanded 
of the Central Government to meet the 
acute scarcity conditions in *West 
Bengal? . . . (Interruptions).

Mr. Speaker: I shall now put the
substitute motions.

Shri Surendranath Dwlvedy:  He
can reply to this question in brief.

Mr. Speaker: No.

Shri Surendranath Dwlvedy: This 
is no proper.  You have permitted 
him to put this question. If you had , 
not permitted him at all, I would 
have no cause for grievance.  But 
having permitted, it is not proper.

Mr. Speaker: Not only he but other 
people also got up to put questions.
If 1 allow one question from him and 
jnot allow others, will it be proper?

Shri Surendranath Dwivedy: You
have already allowed him.

Mr. Speaker: I tried to prevent him;
I could not.  I was on my legs but 
he also got up and began to shout. 
The Chief Minister of Bengal has 
come here; he has discussed these 
things  He alleges that there is some 
discrimination by the Centre against 
this present Government of Bengal.
It is a big question.

Shri Surendranath Dwivedy: That 
part of the question need not be 
answered.  The question was: what 
was the demand of the State Govern
ment and what are they actually going 
to give?

Mr. Speaker: If I allow that ques
tion to be answered, I will have to 
allow others. I am not going to dis
criminate like that; it would not be 
proper . . . (Interruptions). When the 
Speaker is on his legs, you should not 
shout like that; it is not proper. This
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began a* « two-hour debuts, then 
extended to four hours, theft to five 
bourn and now it hat become seven 
Hours. So much concession has been 
given.  X want you to speak; all of 
you <pn speak. So many spoke. Now 
everything is over.  At 5.30 we are 
to take up the Calcutta debate.  I 
would say that It is not proper to 
extend this debate further, after seven 
hours of discussion.

Shri Sureadraaath Dwivedy: If the
question was not put; this would not 
have arisen. You have permit ,ed the 
question but you are preventing the 
answer being given.

Mr. Speaker: No (Interruptions).

Shri  Surendranath  Dwivedy:  I 
cannot stand this bullying You can
not shout at me like that. I will sit 
down only if the Speaker directs me 
For heaven’s sake—-we want to con
duct the proceedings in this House in 
the proper manner—I am making a 
request to you, Sir, and if you ask me 
to sit down, I will sit down. But if 
these people shout at me like this, I 
am not going to sit down.  There 
must be some order. I was making 
a humble request to you. We have 
taxen so much time over this; there 
would have been no harm if you had 
allowed that question to be answered 
You have allowed him to put the 
question

Mr. Speaker: No.

Shri Surendranath Dwivedy: It is
on record.

Mr. Speaker:  No, no.  Please do 
not put words in my mouth which I 
have not spoken.

8toi SaMndraaath Dwivedy: How 
can he speak unless he has been per
mitted to speak?

Mr. Speaker: He went on speaking.

Shri Sweadranalh  Dwivedy:  A
reply should be given. That is what 
7 was asking for.

I967 Pood Situation

Several hon. Mmttm rose*-

Mr. Speakers Order, 4rdcr. Mease 
sit down, for htavwnb safe*. The first 
presumption is wrong. Kindly excuse 
me. Do not put something into my 
mouth. What eise can I do if people 
get up and shout like this?  What 
am I to do? It is not as if he caught 
my eye, I called him Mid then he put 
the question. Can anybody come and 
Bay that he caught my eye, I called 
him and he put the question? There
fore, if I do one thing and if I do not 
give the same privilege to others, 
what will happen?  Now, I will put 
the substitute motion to the House. It 
is the motion of Shri Ram Sewak 
Yadav  It is No. 7, a disapproval 
motion. I will first put it to the vote, 
because he is opposing the original 
motion

The question ib

“That for the original motion, 
the  following  be  substituted, 
namely.

‘This House, having consider
ed the food situation in the 
country, regrets the Govern
ment’s utter failure—

(a) to solve food problem;

(b) m checking the fluctuation in 
the prices of foodgrains and 
ensuring adequate price to 
the farmers through definite 
price policy and protection of 
the consumers and the far
mers from the hardship of 
prices;

(c) to provide irrigation facilities 
for the entire cultivable land;

(d) to give ownership rights to 
the tillers through land re
forms according to the recom
mendation of the Planning 
Commission and to ensure the 
cultivation of cultivable fallow 
Sand through peasant mflft!*; 
and

)



Situation fa  CHAITRA 8, 1889 if AKA)  Calcutta CCA.)  t9fO

{«) to abolish the land revenue’."
J7),

The motion tea* negatived.

fgjt, speaker: Motion Mo. 7 is lost. 
May X aOw put all the other motions 
together?  There are * number at 
h«pn. Shall I put them all together 
or separately? 2 think I can put them 
all together.

An hen. Member: Please read them.

Mr. Speaker:  They have already 
bfeen moved. I will now put them to 
the vote of the Bouse. I put motion 
Nos 1 to 15, excluding Mo. 7.

The substitute motions No. 1 to 6 
and 8 to 15 were then put and nega
tived.

17.37 hrs.

CALLING ATTENTION TO MAT
TERS OF URGENT PUBLIC IM
PORTANCE—contd.

(ii) Situation zn Calcutta

Shri Krishna Komar Chatterjee
(Howrah): I call the attention of the 
Minister of Home Affairs to the follow
ing matter of urgent public import
ance and X request that he may make 
a statement thereon:

“Yesterday’s incidents in Cal
cutta.”

Shri Shri Chaad Gael (Chandigarh): 
Sir, I have also given a Calling Atten
tion Notice. I presume that mine was 
the first one.

Mr* Speaker; I have got all the 
<60 names there.

Shri Shri ChaiWI deal: They may 
be there. But X want to know this: 
My motion was the first to he tabled 
in tiie office, and j presume that it 
should have been taken up. After all, 
these must be some rule which guides 
u* ill in tide matter.

Hr* %eafttar: We bmm got to names. 
X luttofc nftaaen all of them; X do not 
k$e«r it yottr name if one of

m* mi

Shri glut Chan* Gaels Yesterday. I
gave notice; it was the first one to 
be submitted to the office. I want to 
know why I have not been permitted 
to move my motion, and why those 
who have tabled the motions subse- 
quen ly are being asked to move their 
motion.

Mr. Speaker:  This insinuation i* 
wrong. He says he is the first to give 
the motion. 1 do not know how he 
can presume that  I shall enquire. 
He says he was the first; but what is 
the use of challenging me like this* 
Where does it lead us to? The office 
says all the 60 are there. Nobody's 
motion is thrown out. Yes, the hon. 
Minister.

The Minister of Home Affairs (Shri 
Y. B. Chavan): According to informa
tion received from the Government 
of West Bengal, there was an old 
Shia Temple inside the compound of 
a gurudwara on Bagmari Road, Cal
cutta.  Although  worship in the 
temple had been discontinued a long 
time back, on the last Shlvaratri (19th 
March), aome local people wanted to 
perfom puj***t'this temple. Site fiOth 
owners of the gurudfrara tint patt
ed, but later agreed to 4Bow the ponja
o be performed.

According to the report of the Chief 
Minister, on the evening of 27th 
March, there was again a dispute abou‘ 
entry into the temple. As some people 
went inside, a few Sikhs who were 
inside the compound assaulted and 
chased them away. This resulted in 
a fight between the two groups.

A section of the mob forced entry 
into Hie compound by breaking the 
western gate and set fire to the guru
dwara and other constywHens. The 
police arrived aad tried to disperse 
the crowd by M M nom hut lids 
waa ineffective.  With difficulty the 
police ferae vqder tibe Deputy Com
missioner prevented a serious dash 
between the two emu**

The Chief Minister has aty report
ed that the Deputy Commissioner with ’


